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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES

PART I —QUESTIONS AND ANSWERS)

Wednesday, Tth December, 1949

The Assembly met in the Assembly Chamber of the Council House at a
Quarter to Eleven of the Clock, Mr. Speaker (The Honourable Mr. G. V.

Mavalankar) in the Chair.

STARRED QUESTIONS AND ANSWERS
(2) ORAL ANSWERS

LooaL Apvisers roRr INDIAN STUDENTS IN UK. axp U. 8. A,

*369. Shri R. K. 8idbva: (a) Will the Honourable Minister of Education be
pleased to state whether Gevernment have appointed local advisers for Indian
students in the U.K. and U.S.A.?

{b) If so, what will be their functions?
(¢) What are the names of these advisers?
(d) What will be the expenditure involved in these appointments?

O m el - - gyl - S - s mdsyS (a) ol P2l UYye J*’Ji
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The Homourable Maulana Abul Kalam Azad: (a) Government has not ap-
pointed any advisers for Indian students in the U. K. and U. 8. A. Govern-
ment has appointed Educational Officers in both countries for educational and

cultural work.
(b) to (d). Do not arise.

?élesfggdgeb

Shri R. K. 8idhva: May I know what are the functions of those who have
been engaged for cultural work? A
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The Hmourable Maulasa Abul KExlam Ased: There are educational works
of various nature. We have to find out in which of the Universities seats

mkbe available and in which not. And se are other cultural agd eduestiona
WOrks

8ft. Kuladhar Ohalma: May I know whether it is the duty of these ad-
vieers to find out the dollar requirements of the students?

S PUBLL K 2 e 9 P S ez N ] Wy s
s by Sl Ao g oy Sl an o oind 6 an
- o &6 S
The Eancurehle Manlana Abul mm Azad: This is not the special duty

assigned to them. But the requurementa of the students, of whatever nature,
if brought to thefr notice, are surely looked afSer.

rub'é"cl@u' ot & WS S gy a0 g0
8hri Deshbandhu Gupta: Do they ever come into consact with the students?

ST R R LR UV T L e
The Honouradle Maulanas Abwl Kalam Asxad: Whenever necessity ariaes,
they do meet them,

Tee pudl (30 Y8 a0 LS : fypae § - o
Bhri R. K. Bidhva: Are they whole-time officers?

- Uz ol pMlld LSy Saupil
The Honourabie Maulana Abul Kalam Asad: Yes, Sir.

el o ol =3t 33 000 ol ale (P en ) L5 US ol v 2
e o6 e
8br. Deshbandhu Gupta: Is there any officer amongst them who received

his education in any of the Universities in the U. 8. A. and is conversant
with the vondit'ons prevailing there or possesses experience in the uffairs of

that country?
RYSURPRE QT VIV K UK T W IFRCRWSUEIN U IT AV KT WAy PO
- P

The Hamourshle Maulana Abul Kalam Asad: Government have ot consi-
dered it necessary to prescribe this qualification for them.

R T N O T (B L T o VIV Ky

Sardar Bhopinder Singh Man: What is the expenditure involved on the
employment of these oficars?
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- ke B yoe 0 ot & = S ARl Uy st
The Hogouradle Maolana Abul Ealam Azd: I canrot give this information

at the moment.

ArLoTMENT OF LAND 170 HoUBING BoOIwTI88

*370. 8hri R. K. §ldhva: (a) Will tbe Honoursble Min. ter of Health o
pleased to state whether any land has been allotted fo any Housing Society
in Delhi since lst January, 1949?

(b) Has aay other saciety appiied for allotment of lend and if so, witk what
result?

(c) Is it & fact that Nav Bharat Co-operative Housing Sooiety has sent &
uumber of reminders to the Ministry of Health to expedite this question and
if so, with what result?

(d) What is the reason for this delay?

Ths Emnourabie Rajkumari Amsit Kaur: (a) No.

(b) to (d). A number of Co-.operative Housing Societies including the
Nav-Bharat Co-operative Housing Society applied for allotment of lund end
some of them have sent in reminders also. The whole question of ellotment
of land to co-operative societies in Delhi at concessional rates hias been exa-
mined but it is found that it is not practicable to allot lend within the urbam
area at concessional rates beyond what has been made available for allotment
to displaced persons. P

¥ may also say that I have since spoken to Mr. Sidhvs, and further avenues
are being explored in regard to the allotment of lands for this Society or for
other co-operutive societies outside urban areas.

Sardar Bhopinder 8ingh Man: Mav T know whether the land that is being
procured for housing purposes is being acquired from agricuvdburists or is it
land not used for agricultural purposes?

The Honourable Rajlumari Amrit Kaar: 1 think it applies to both.

Shri Deshbandhu Gupta: May 1 ask whether it is a fact that about 10,000
acres of land have been notifred by the Delhi Improvement Trust for various
Town Expansion schemes in the suburbs of Delhi sand tbat all these lands
have remairied undeveloped during the last ten years: neither the Trust deve-
‘oped the lind, nor were Hounsing Companies or private individuals allowed to
develop them? What do Government propose to do in the matter?

The Honourable Rajkumari Amrit Kaur: As far as the land which Lelungs
to the Improvement Trust is concerned about 2,000 aeres have been allotted
for housing for displaced .persons. That is really 80 per cent. ¢f the land that
belongs to the Improvement Trust. Out of the remaining 20 per cent., 15 per
cent, has been occupied in an unauthorised way again by displaced persons.
There is thus very little land today left to the Improvement Trust.

Sardar Bhopinder Singh Man: May I ask whether, in the case of the agri-
colturists who arc being dispossessed of their land, anyv alternative arrange-
ment is made for them?

The Hononrable Rajkumar] Amrit Kaur: 1 believe alternative arrangement
is always sought $o be made for them.

8bri M. Tirumala Bso: Is it s fact that some of these plots are being
allathed to higher hiddeis mmst of whott m¥ eapiulists from Delkhi, in pre-
ference to displaced middlemen?.

.
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Mr. Speaker: I think these questions were dealt with in the last session,

if £ remember rightly.

8hri Deshbandhu @Gupta: May I know whether during the last one year
the Delhi Improvement Trust has prepared any development scheme?

The Homonrable Rajkumari Amrit Kawr: If the Bonourable Member wants
to bave that information I will have detailed information provided to him.

S8ardw Bhopinder Singh Man: May I know what are the alternative
arrangements referred to by the Honourable Minister? .

Mr. 8peaker: To give lands to those agriculturists whose landa are acquired.

The HoaoWwable Rajkumari Amrit Kaur: If it is at all possible alternative
land is given to them wherever feasible.

Nzw DzsioNs POR CUBRRENCY NOTES

*371. 8hri R. K. Sidhva: (a) Will the Honourable Minister of Finance be
pleased to state whether it is a fact that the designs for new currency xotes
huve been finalised?

(b) If so, what are those designs and when are the new notes likely to
come into circulation?

(c) What is the cause for the delay in introducing the new currency notes?

The Honourable Dr. John Matthal: (a) Yes.

(b) The main feature of the new designs is the replacement of the King's
Portrait by the Capital of the Asoka Pillar. The new notes are likely to be
put into circulation with effect from the 26th January, 1950,

(c) It has not been possible to put the new notes into circulation earlier for
the following reasons: (i) The watermark had to be changed and paper with
the new watermark had to be obtained from the United Kingdom, (ii) the new
designs had to be prepared and approved, and (iii) the large stock of printed
notes and of paper of the existing watermark had to be used up before the new
design notes could be printed.

Shri R. XK. 8idhva: I could not follow the answer to the questien when the
new notes are likely to be put into circulation.

Mr. 8peaker: 26th January, 1950.

Shrl R. X, 8idhva: May I take it that new design coins also will be put into
circulation on, 26th January, 1950?

The Honoursble Dr. John Matthal: They are also under preparation.

Dr. P. 8. Deahmukh: Is it contemplated to print over the old notes some-
thing to indicate that there has been a change in the Government of India?

The Honourable Dr. John Matthai: I do not quite know what the Honoura-
able Member is driving at. - The main change is the replacement of the King’s
effigy by the Asoka Pillar. There are various other changes which are more
or less in regard to artistry of the thing. I have no doubt that if the Honourable
Member will see them it will delight his beart.

Shri Kishocdimodan Tripathi: May I know the possible date when the new
rupee coins will be introduced ?

The Honourable Dr. John Mstthal: I cannot grve the mfomatno:: straight-
away.
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8hri Raj Bakaduwr: May I know whether the Government contemplat:
withdrawing the notes already in circulation after the introduction of the
new notes?

Mr. Speaker: ®rder, order.

Shri R. K. 8idhva: May I know whether a sample of the new design will
be laid on the Table?

Mr. Speaker: Next question.

ESPENDITURE OVER AND 2BOVE THE BUDGET GRANT

*372. shri R. K. Sidhva: Will the Honourable Minister of Finance oe
pleased to state:

(a) whether it is a fact that large amounts over and above the budget grant
have been spent by various Ministries during the last year and this year;

(b) if so, under whose and what authority these payments were made before
the supplementary grants were passed by the Assembly; and

(¢) what action Government have taken in the matter?

The Honourabic Dr. John Matthai: (a) Last year expenditure was incurred
by a number of Ministries in excess of the sums provided in the builget but
this was regularised by obtaining the necessary supplementary grants from the
Assembly before the close of the year. In the current year no Min'stry has
upto now exceeded the grant placed at its disposal.

(b) In each case sanction to incur expenditure in excess of the budget
provision was given by the Finance Ministry after satisfying itself that the
expenditure was both unavoidable and justified. This is not inconsistent with
the provisions of the Government of India Act, 1935, which only requires that
all excesses over budget grants should be covered by supplementary grants
before the end of the financial vear.

(c) Instructions have recently been issued to all Ministries that no expendi-
ture which has not bzen provided in the budget shoul® be incurrel without the
prior approval of the Standing Finance Committee and in anticipation of the
voting of funds by the Legislature except in very urgent cases.

8hri R. K. Sidhva: May I know, Sir, whether the Governm-nt of India Act
says that the amount spent over and above the budget sanction can be used
betore the supplementary grant is passed by the Legislature? If o, may I

know under what provisions of the Act Ministries can spend money witho1t -

the previous sanction of the Legislature?
Mr. Speaker: This is.a question with reference to the Act.

8hri R. K. 8idhva: May I know whether there is any provision to that
effect?

Mr. Speaker: The Honourable Member can himself look into the provisions.
This is not a matter which is within the special cognisance of the Minister
only.

Dr. P. 8. Deshmukh: May 1 know if, along with the approval of the
Standing Finance Committee, the consent or approval of the Standing Com-
mittee of the Ministry concerned would also be required?

The Honourable Dr. Joltn Matthai: As far as I am concerned, the Standng
Finance Committee which advises me on questions of expenditure is duly con-
sulted. .

209
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St BR. K. 3U4bw»: | wanted to know whether it is within the power of
any Ministry to spend mooey without the sanction of the House before a

aupplementary grant is passed.

‘Mr. Speaker: In the form in which the Member puts the question, it
becomes a matter of opinion a matter of interpretation. He can ask if such
sanction is taken as a matter of fact or not.

Buri R. K. 8iahva: May I know from whom the sanction is taken before
the money is spent?

The Honoarabls Dr. John Matthai: Before the money is spent, in the first
inetan:.a the sanction of the Finance Ministry has got to be obtained. At
Present the practice is that—it is omiv u matter of pure convention—before
any expenditure i incurred even after sanction by the Finance Ministry, the
maiter haw got to be placed before the Standing Finiunce Committee ond except'ng
in very urgent cases it must also be placed belore the Legislature in the form cf
a supplementary grant. 1f 1 may say se. thers is uo constitutional provision
which requires the Minists'y not to Incur expeuditure upless the previous
sanction of the Legislature is obtained. All tbat is recessary is that a supple-
mentary grunt be obtained before the close of the financial year.

8hri R. K. Bidbva: Is the Auditor (iencral's sanction necessavry?
‘The Honoursbie Dr. Joho Matthai: No.

*878. (Wrirapaawr].

RETIRBMENT 0F GOVERNMENT SERVANTS

*874. 8hri B, X. Siddva: (a) Will the Honourable Minister of Hom:
Aftuirs be pleased to state whether it is o fact that 8 memoreanthim has besn
jeaued to all Ministries of th: (invernment of India in connection with retire-
ment of Ministerial Government servants at the age of 55?

(») How many are stil] in service who have attained the age of 66 and also
the age of 807

(2) \What ar: the ressons for not retiring these incumbents permanently?

The Honouradle Bardar Valladdbhai Patel: (a) The Homouraile Membar's
attention is invited to the reply given to Starred Question No. 950 on the '7th
March 1940, and to the Ministry of Home Affairs Office Memorandum
No. 26,6/48-Ests., dated 9th December, 1948 referred to therein.

(b) and (¢) ‘Presumably the Honourable Member is referring to tho:e
who under the rules can ordinanly serve upto the age of 60 and are retained
in empbyment after that ege. I heve information relating to offices situated
in Delhi and New Delhi only. Only ten such persons are in service, having
been re.vmployed on account of their specialised experience. The term of re-
emplovment of 8ve of them is due to expire this mouth. The asses of others
are being reviewed.

8hrl B, X. 8!dhva: May I know whether the terms of those persons due
20 expire next month will be continued or terminated? Will they be extended?

The Haouradie Saedar Vallabbhhei Patel: No.

Mz, Frank Aathoad: What is ke reason for the réjection by the Govern-
ment of the Central Psy Commission's recammendatiox that ihe age of supar
snnustion of Government servanta should be fixed at 58?7
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Mr. Speaker: I think the Government did not accept the recommenda¥on
of the Central Pay Commission in this regard.

Dr. P. 8. Dedhmadh: It will be very unfair to the younger people.

The Hdnronrstle Sandar Vallabhbhai Pete): The recommendation of the
Pay Commission i¢ te the effect that their service may be extended up to 601!
The Government did not consider that this recommendation would be in the
interests of the efficiency of the service.

1.oB0UR CONDITIONS IN ANDAMANS

*375. Dr. Mono Mohon Das: (a) Will the Honourable Minister of Home
Affairs be pleased to state whether there is any Labour Officer in the Andaman

Islands?

(b) What are the numbers of (i) temporary and (ii) permanent labourers in
the islands?

(c) What are their respective salaries under the Government?

The Homourable Sardar Vallabhbhai Patel: (a) There is at present no
officer employved exclusively on the duty of looking after labourers in the
Andemans, Each Department of the Andamans Administration looks after
the welfare of the labourers working under it under the general supervision of
the Chief Commissioner.

(b) (i) 1141, (ii) 3087.

(c) The standard rate in the case of both temporary and permanent labour-
ers is Rs. 17 per mensem with usual dearness allowance of Re. 35 per mensem.

Dr. Modo Mobon Das: May I know whether foodstuffs are made available
to these labourers at control rates?

The Honourable Sardar Vallabhbhai Patel: I am not aBle to snswer this
question now. I want notice.

Dr. Mono Mohon Das: Have these labourers come from the mainland of
India or whether they were born in those islands?

The Honourable Ssrdar Vallabhbthai Patel: Both.

Shri Mahavir ‘I'yaga They could be born either here in India or there.
They cannot be born in both places.

Sardar Bhopinder Singh Man: What are the different projects on which this
labour, temporar§ as well as permanent, is working?

The Honourable Sardar Valiabhbhai Patel: There are no projects at present.

Sardar Bhopinder Singh Man: I wanted to know the nature of this labour,
whether it is agricultural, commercial or industrial.

The Homourable Sardar Vallabhbhai Patel: There is no industry or eom-
merce there. The labour is mostly building, forest and plantation labour.

Britism OPFIOIALS

*376. Dr. Mouo Mohon Das: (a) Will the Honourable Minister of Defence
be plesged to state the number of British Officials in the Yndian forces, Land,
Navy and the Air? .

(b) How many of them are technicians?
‘c) How many of them are on teaching staff?
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The Honourable Sardar Baldev 8ingh: (a) to (c). The total number of
British officers employed in the three Services is 277. Of This number, about
75 per cent. are employed in technical and teaching appointments. In addi-
tion, about a hundred British civilian officers are also similarly employed.

Dr. Mono Mohon Das: May 1 know whether these officers are cerving with
the Indian Army in their individual capacity or they have been lent from the
British Army by the British Government?

The Homourable Sardar Baldev 8ingh: The question of my Honourable
friend is not clear. @f the officers whose services have been made available
to us, some on contract, some belong to ths Indian Army and some belong to
the British Army. I do not know what his purpose is but all of them ure
under an agireement with the Defence Ministry.

Dr. Mono Mohon Das: May I know whether the coutinuance of these
officers in the Indiau Army depends upon the agreement or upon the sweet
will of the British Government?

The Homnourable Sardar Baldev 8ingh: It depends on the terms of the
agreement and the extension of the terms of the agreement is up to us, whether
an officer is required for one year, two years, five years or more.

Dz. Mono Mohon Das: May [ know in what other capacity th:se British
Officers are serving apart from technicians and teachers?

The Honourable 8ardar Baldev 8ingh: These 277 officers who are employed
in the armed forces are serving as technicians and in training institutions.
There is no other service in which these officers are employed.

8hri Ari Bahadur Gurung: May I know if there are any Americans?

The Honowahe Sardar Baldev 8ingh: No, Sir.

Prof. 8hibban La) Saksena: Are not Indian officers available to repluce
them?

The Honourable S8ardar Baldev Singh: Indian officers with requisite ex-
perience were not available and that is why we had to employ some and we
had to keep some in order to keep up the efficiency of the armed forces.

8hri Moban Lal Gautam: Are there any non-British officers ¢mployed?

The Honourable Sardar Baldev 8Singh: I could not say off-hand but tnost
probably not. If however my Honourable friend wants to knmow I csu get him

the information.

Dr. Mono Mobon Das: May I know whether these officers are paid salaries
according to the rates in the Indisn army?

The Honourable Sardar Baldev 8ingh: According to the contract rates
agreed to. :

Prof. 8hibban Lal Saksena: Is any attempt being made to replace tlem
by Indians?

Mr. Bpeaker: The answer is obvious.

Shri Mahavir Tyagi: Have these officers been taktn by our choice or have
they been forced on us?
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Mr. 8peaker: Order, order.

8hri Arun Chandra Guha: Are there any foreign officers in the regular
fighting forces?

The Honourable 8ardar Baldev 8ingh: There may be a few bui our endea-
vour has been not to keep any such officers in the fighting foress.

Shri Afit Prasad Jain: What steps, if any, are Government taking to train
and equip Indisn officers to fill up these jobs and how soon do th:y propose to

train such persons?
The Honourable S8ardar Baldev 8ingh: Every jossible effort is being m:zde for
training officers.

WARDHA SCHEEME

*377. Dr. Mono Mohon Das: (1) Will the Honourable Minister of Educaiion
be pleased to state whether Government have taken into consideration the
‘Wardha ‘Scheme of Education’ of Mahatma Gandhi?

(b) If so, what steps have been taken by Government in this connection?
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The Houourable Maulana Abul Kalam Azad: (a) and (b). The Honourable
Member's attention is invited to the replies alrcady given to the starred
question No. 454 by Shri V. C. Kesava Rao on 17th February, 1949 and to
starred question No. 839 by Shri Basanta Kumar Das on 3rd March, 1949.

The following is the gist of the replies given before. The main principle
of the Wardha System of Kducation of Mahatma Gandbi, which is ‘lea:n-
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ing through activity’ has been accepted by the Government of India. The
Basic' 8ystem of FEducation recommended by the Central Advisory Board of
Fidueation and generally accepted by the Central and Provincial Governments
mainly conforms to the Wardha System of Education, the chief point of
difference being that it has not yet been found possible to achieve complete
economic self-sufficiency as advocated by the Wardha Scheme,

All the Provinces have implemented the scheme of Basic Education and
have included it in their development plans for which they receive some
block grants from the Centre.

The Centre is also taking steps for the production of literature for Basic
8chool children and teachers.

Dr. Mono Mohon Das: What financial help sre the Central Goverament
giving to the provinces in which basic education has been introduced?
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The Honourable Maulana Abul Kalam Aszad: I have just stated that the

block grant which is given by the Central Government is also utilized for this
purpose.

Dr. Mono Mohon Das: What arrangements have been made for training
teachers to impart this basic education in the provinces?
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The Honourable Maulana Abul Xalam Azad: Training Schools have been
vpened in different Provinces and effort is being made {o in.rease the number
thereof.

Dr. Mono Mohon Das: What is the number of students in the schools?
Mr. 8pesker: Tt is more or less a provincial subject.

Shri Arun Ohandra Guha: Is the scheme adopted by the Government of
India. the Sargent Scheme or the Wardha Scheme?
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The Houourable Mauiana Abul Ealsm Azad: The scheme which is now in
force cannot be exactly described as the Sargent Scheme. This embodies
the main principle of the Wardha Scheme.

Shrimatt G. Dargabai: What is the total number of schools based on the

scheme which are directlv working under this Government and what is the
total amount of expenditure on these?

SR ¢ 725 [ o d"! Uty & :oljf rl%‘!,d Uy Lj...g,.‘i'

The Honourable Maulans Abul Ealam Axad: I cannot give this informa-
tion at the moment. !
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Shri Midir 131 Ohattopsdhysy: May I know whether any Central Insti-
tute for the trsining of teachers has been opened by the Central Goverhment?

-l s ol Ayl Uye Jaupl
The Honourable Maulana Abul Kalam Azad: Yes, Sir.
8hri Mihiz Lal Okattopadhyay: Where is it situated?

- oot ol (Ml Ulye aeyl
The Honourable Maulana Abul Kalam Azad: In Delhi.

Shri 8. V. Krishnamoorthy Bso: Is it the intention of the (Government to
replace the present system of education by the Wardha System cf educatien

and if so, in how many years?
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The Honourable Maulana Abul Ealam Azad: Government are doing their

best. But it is difficult to say at present how long it will take to complete
this task because due te financial stringency so many avenucs have been closed.
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8hr. H. V. Eamath: What is the number of schools=n Belhi Province in
sshich basic education is being imparted in conformity with this scheme?
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The Honourable Maulana Abul Kalam Azad: I cannot give this r:umber at
the moment.

MATERNITY AND CHILD WELFARE HoMES

*378. 6hri Salis Chandra Samants: (a) Will the Honourable Minister of
Henith be pleased to state how manv Maternity and Child Welfare Homes

are there in the centrally administered areas?
() How many are managed by Government?
{©) How many are under private management?
(3 How many receive aid from Government?
(¢) What is the amount spent by the Government of India for this purpose
duriig the year 1948-49?
The Honourabie Rajkumarl Amrit Kaur: (a) to (e). A statement is laid on
the Table of the House (See dAppendiz X, annezute No. 1.).
8hri Satis Chandre S8amanta: Do Provinces and States receive any sub-
sidy for maternity and chjld welfare?

The Honourable Rajkumari Amrit Kaur: They run their own health
schemes out of the block grant given to them by the Central Government.
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8hri Satis OChandrs Samanta: Do the Central Governmeat directly h:lp
any maternity and child welfare institutions in the provinces and states?

The Honourable Rajkumari Amrit K&nr' The provinces are autonomous as
far as health is concerned.

8ardar Bhopinder Singh Man: In thz centrally administered areis are there
any maternity and child welfare homes situated in the rural areas?

The Homourable Rajkumarli Amrit EKaur: I would have to have notic: of
that question.

S8hrimati G. Durgabai: How many of these centres are going to be affected
by the economy cuts of the Government?

The Homourable Rajkumani Amrit Kaur: None of the existing centres ave

going to be affected but ef course atl schzmes of future expansion will niturally
be affected.

8hri R. K. 8idhva: Has any maternity and child welfare cen‘re been epened
in any village in the centrally administered area?

The Homourable Rajkumari Amrit Kaur: Yes.

8hri Deshbandhu @upta: In view of the fact that the population of Delhi
bas almost doubled, do Government contemplate to open more centres?

The Homourable Rajkumari Amrit Kaur: I have already expanded facilities

for maternity and child welfare in the Irwin Hospital, the Safdarjung Hospital
and also in some municipal hospitals.

8hri Deshbandhu Gupta: Is that sufficient?

BoreeT DEFICIT

1%379. 8eth Govind Dl‘s: Will the Honourable

Minister of Finance be
rleased to state:

(a) whether the report of a deficit of Rs. 45 crores in the budget of the
current year is correct;

(1 if 80, the causes of this deficit and to what extent it has been due to
market disparities in the estimates and the actuals of the budget; and

(¢) the steps Government have taken to meet the defizit and which of the
new undertakings or grants for extension have been suspended?

The Honourable Dr. John Matthai: (a) and (b). The Honourable Member
should await my Budget speech.

(¢) Government have decided to enforce a reduction of five per cent. in the
establishment expenditure and ten per cent. in Travelling Allowances and
Contingencies in the propPortionate grant for the rest of the year and a reduc-
tion of 30 per cent. of the budget grant in the provision for development ex-

penditure. It is not possible %o give details of all undertakmas and grants
affected by these general orders. .

t Aaswer to this gquestion laid on the table, the qaestioner being absent.
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INCOME-TAX

1*380. Seth @ovind Das: Will the Honoursble Minister of Finance be
pleased to state: 7

(a) whether there is any proposal to bring the integrated Indian States at
par with the rest of India so far.as the levy of incometax is concerned;

(b) the time by which tbe integrated States will come in line with the
rest of India in respect of income-tax; and

(») the steps that are being taken to achieve this end as soon as possible?

The HonoOurable Dr. Jobn Matthai: (a) The Indian Income-tax Act and
other laws relating to Taxation on Income have slready been applied to the
integrated States.

{b) The income srising in the State up to the date of merger, i.¢., the 1st
August 1949, will be assessed at the rates in force in the state immediately

before the date of merger and the income arising thereafter will Le assessed
at the Indian rates.

(c) Does not arise.

EXAMINER OF CAPITAL ISSUES

i*381. Seth @ovind Das: Will the Honourable Minister of Finance be
pleased to state:

(a) whether it is a fact that the office of the Examiner of Capital Issues is
being abolished; and

(b) if so, what steps Government propose to take to safeguard money being
used for production of comparatively unessential goods?

The Honourable Dr. Jobn Matthai: (a) The reply is in the negative.
{b) Boes not arise. _

GanpRI MUuRDER TRIAL

*382. Shri Mahavir Tyagi: Will the Honourable Minister of Home Affairs
be pleased to state the total expenditure incurred on the Gandhi Murder trial?

The Honourable Sardar Vallabhbhai Patel: The total expenditure incurred
so far in respect of the Mahatma Gandhi Murder Case amounts to
Rs. 9,64,338/8/-.

Shri Mahavir Tyagi: How much of the amount goes to lawyers?

The Honourable Sardar Vallabhbhai Patel: Rs. 8,86,213 to the prinelpal
lawyer who was in charge of the case, wviz., the Advocate General »f Bombay,
Rs. 1,36,343/12/- to Mr. N. K. Pettigara who was assisting the piineipal
lawyer. To Mr. J. C. Shah, another advocate from Bombay who was assisting,
Rs. 1;03,283. That is all for the lawyers.

Shri Deshbandhu Gupta: How much of this will return to the Government
in the shape of income-tax?

The Honourable Sardar Vallabhkhai Patel: That question will probably be
answeresd by the Honourable Finance Minister.

Shri Raj Bahadur: What are the other beads under which expenditure has
been incurred in this behalf and the amount under 2ach?

The Honourable Sardar Vallabhbhai Patel: Contingent charges Rs.'21.308,
lodging and board Rs. 22,017, payment of establishment Rs. 25,057, Tolice
(Sardar Kartar Singh) R%. 10,800. Mr. Jwala Prasad Rs. 38,604, pay of Specisl

t Answer to this question laid on the table, the questioner being absent. '

L3
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Judge Re. 26,487, additions and alteratians for the building in the Red Fort
Rs. 41, 800 and Police Rs. 1,52,290.

Bhrt R. K. 8idhva: May I know whether besides this any capsultation fees.
weve paid to any lgwyers?

The Hooourable Gardar Vallabhbhal Patel: No, there are no  aepardte
charges of thas nature. This includes the whole thing.

8hri L. Krishnaswami Bharathi: The Honourable the Home Minister said

that the principsl lawyer got over Rs. 3 lakhs and odd. May I know what is
the basis of the remuneration—is it on daily basis?

nlc?. Henourable Sardar Vallabhbhal Patsl: The usual basis for lawyers of
standing.

RasHTRIYA SwAvAM SBwaAr SANGH

1#883. $hrt R. L. Malviya: Will the Honourable Minister of Home Affairs be
pleased to state:

(a) whether any underteking was given by the R.5.8. Chief to the Govern-
ment that the organisation will eschew its violent policy;

(b) whetbher any correspondence has passed between the Sangh and the
Government on the subject; and

(c) whether the Sangt has agreed to stop giving military training to ite
members ? '

The Honourable Sardar Vallabhbhai Patel: (a) and (b). The attention of
the Hauourable Member is drawn to the Press Communique dated the 12th
July, 1949 issued by the Ministry of Home Affairs.

(c} There is no question of the Sangh agreeing to stop giving military train-
ing; no suzh training can be given by any non-official organisation except with
the permission of the Government.

HYDERABAD ADMINISTRATION

1*384. 8hri R. L. Malviya: (a) Will the Honouruble Minister of States be
leased to state whether the Government have reached any decisions regarding
the future of Hydersbad sdministrasion?
' &;lls there any possibility of a responsible ministry functioning in Hyderabad
in near future?
(c) Has the Commurist violence been brought under control in Hyderabad?

The Honourable Sardar Vajlabhbhai Pasel: (a) and (b). As the Honouravle
Member is aware, we bave replaced the Military Governor by a senior Civilian
officer. This officer and the present Members of the Hyderasbad Government
will function as 8 Council of Ministers. The elections to the Constituent Assem-
bly of the State are likely to be held by March 1950 and it is not possible to
say anything about any further change unbil after the election when the matter
will be reviewed.

(c) As a result of the firm and determined handling of the situation by the
Administration, the trouoble bas been loeslised and on the whele is well under

eontrol. ,
1 Answer to thiy quasthm hid on the tsble; the qhosidmed b shusnk
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PriviLeae TI0RET OBRDRR

$+385. Shri R. L. Malviya: (a) Will the Honourable Minister of Home Affairs.

be pleased to state why the Privilege Ticket Order was withdrawn by Govern-
ment? :

(b) What is the amount of economy estimated by this withdrawal?

The Haomouralde Sardar Vallabhbhai Patei: (a) As a temporary eeonomy
measure, necessitated by the present acute financial stringency.

(b) The concession has been in operation only for a year and it canmot be:

estimated on one year's expenditure alone, how much Government has saved
on this account.

EcoNvomy COMMITTEE

*388. Shri Basanta Xumar Das: (a) Will the Honourable Minister of Finance

be pleased to state what posts, if any, have been retrenched in different
Ministrics following the recommendations of the Economy Committee?

(b) {n what other respects have their recommendations been given effect
0? '

{c) What will he the estimated annual savings from the implementation ef
their recommendations?

The HOuourable Br. Jobhn Matthai: (a) to (c). Detailed eonsideration
of the recommendations of the Economy Committee by the Standing Committees
of the Legislature attached to various Ministries and by the Standing Finanee
Committee revealed that there would be inordinate delay in giving effect to
them. Meanwhile as the financizl position deteriorated. it was found tlat
in order to effect greater economies expeditiously it would be better to impose
lump sum cuts on the budget provision of each Ministrye Accordingly each
Ministry was asked to cut its expenditure on travelling allowance and con-
tingencies by ten per cent. on pay and allowances by five per cent. and its.

capital expenditure by 20 per cent. The estimated saving on avcount of these:
cuts is about Rs. 40 crores in the year 1949-50. °

Sardar Bhopinder Singh Man: When will the Report
Cammittee be made available to the Members of the House?

The Honourable Dr. John Matthai: I will see to it that it is done as earl¥
as possible.

of the Economy

Shri Mohan Lal Gautam: May I know which of the Departments accepted

the recommendations of the Economy Committee in tofio and which of them
rejected the recommendations in foto?

The Hobnoursble Dr. John Matthai: The proposals of the Economy
Committee in regard to all the Ministries were under discussion concurrently
by the Standing Finance Committee and then the Committce felt—and I plead

guilty—that better progress would be made by adopting a somewhat different
procedure.

Shrl Deahbandbu Qupid: May I know whether it is contemplated to
reduce the sise of the Cabinet aleo a8 a measure of economy?

The HoOnourable Dr. John Matthai: T am afraid tkat question should be
addressed to the Honourable the Prime Minister.

T Answer to this question laid on the. table, the questioner being absent,
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Shri 8. V. €riahnamoorthy Ra0: May I know what was the cut recommerded
by the Economy Committee?

The Honourable Dr. John Matthai: It was a variety of proposals that were
.contained in the recommendations of the Economy (mcimittee. As far as I
<an recollect, the total saving in the first year would be scmewherz of the order
of Re. 8§} crores.

- Shrimati Renuka Ray: Can the Honcurable Minister inforra the ¥Jouse as
to the total amount of cut taken by the Defence Ministey ?

The Honourabie Dr. John Matthai: No, Sir.
EABNINGS IN FOREIGN EXCHANGE

*887. Shri Kishorimohan Tripathi: (a) Will the Honourable Minister of
Finunce be pleased to state the ways and means by which the total earnings both
.on Government and private account in foreign exchange, particularly dollar
are ascertained?

(b) Have Government come across any instance where Indian exporters have
not given correct account of their earnings in foreign exchange, particularly
dollar, or where Tndian importers have misused the quota of foreign exchange
wade available to them?

The Honourable Dr. John Matthal: (a) The total earnings of foreign exchange
both on Government and on private accownt are ascertained by means of
statistical returns which are furnished periodically to the Reserve Bank cf India
by the banks authorised to deal in foreign exchange.

{b) Yes: vases of this kind have come to Government's notjce and action is
being taken against the offenders under the Foreign Lixchange Icgulaticns Act,

1947 (VII of 1047).

REDUCTION IN PRICES

+388. Shrl Ajit Prasad Jaln: Will the Honourable Minister of Finance be

pleased to state:

(a) the steps, if any, taken to reduce the price of essential commodities in
pursuance of the eight-point programme laid down by the Government in con-
pection with devaluation of the rupee;

(b) the names and the percentage of reduction of prices of ess:ntial com-

moditi:s; and
(¢) the decrease in the price of (i) foodgrains, (ii) sugar, (iii) cloth, (iv) iron

and (v) cement?

The HOnourable Dr. Jobn Matthai: (a) to (c). In regard to reduction in
prices of foodgrains, sugar and cloth, I would invite the attention of the honourable
Member to the press éommuniques issued by the Government on the 27th and
28th October, 1949, copies of which have been placed in the Library of the
House. As regards iron and steel, the price of plg iron has been reduced by
about seven per cent. and a proposal to effect a simi'ar reduction in the statutory
selling price of steel is now under consideration. No reduction could be made

“in cemant prices. Coal prices have been reduced by about four per cent. rnd in
addition a rebate of 12§ per cent. on railway freight has been granted on all
cosl consumed by the cotton textiles, paper and cement industries. C

8hri Afit Prasad Jain: What has been 'the overall ‘effect .
Jiving index figures as ' result of these raéubtiona? Vi t,be Mt of
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The Hongurable Dr. John Matthai: It is & littls too eoon for these redno-
tions to be reflected either in the Wholesale Prices Index or in the Cost of
Living Indices,
Shri At Prassd Jain: May I know whether there has been any reduction
in the cost of trading?

The Honourable Dr. John Matthai: I do not quite know 'what the Houourable
Member means.

Shr{ Ajit Prasad Jain: The charges of trading, I mean.

The Honourable Dr. John Matthai: In regard to these essential commodi-
ties. as I told the House during the Devaluation debate, Government pro-
pose to get this reduction in the retail selling prices effected by means either
of a reduction in the firm or factory and/or a reduction in incidental charges
or by both. It is very difficult for me to give precise figures in regard to each
<ategory in respect of incider:tal charges.

Shri Ajit Prasad Jain: It was stated that the Government wanted to make
an overall reduction of about ten per cent. When is that target boped to be
achieved, and how?

The Honourable Dr. Jobhn Matthai: As regards fooodgrains, the inatter bsa
been under discussion with Provincial Governments and I think the decisions
so far reached amount to a reduction in various parts of the country from three
to fifteen per cent. If you make a weighted average for the whole of India
my impression is it would come to somewhere about eight or ten per cent.

S8hri M. Tirumala Rao: Have all Provincial Governments agreed to imple-
ment the policy of the Government of India in regard to the reduction of
prices on foodgrains? If mot, what are the Provinces which have differed
materially from the Central Government? -

The Honourable Dr. Jobn Matthai: It is very difficult for me to give &
precise answer to that question, but I am not aware of any Province whish
bas not agreed to the Central Government’s proposals to some extent or the
other.

Shri Deshbandhu @Gupta: May I know whether Government is satisfied that
there will not be any shortage of cloth hereafter and that the present level of
prices will be maintained?

The Honourable Dr. Jobn Matthai: I am afraid that question should be
addressed to my bonourable colleague the Minister for Industry and Supply.

Prof. Shibban Lal Saksena: May I know what other steps Governmen¥
propose to take for reaching the ten per cent. target?

The Honourable Dr. Jobhn Matthai: The matter is under constant review.

8hi Arun Chandra Guha: Have Government taken care to see that Im
reducing the prices of foodgrains the procurement price is not so ocut down....

Mr. Spexker: Order:-order. It is a suggestion for actlon.
Sari Ajit Pread Jain: May I know whether Governmen$ propose fo pro-

vide sanctions for reduetion of prices by legislation or leave the maiter to
gentleman’s agreement between Government and produeers?

‘The Homounable Dr. John Muithai: So far it has been d agreemest mc
T pouonally think it would be possible for us % eon!hma

.
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PorTRAIT OF SUBHAS Bose

*389. Shri H. V. Kamath: Will the Honourable Minister of Defence be
pleaged to state: '

(a) whether the attention of Government has been drawn to a news item
with the caption ‘‘They can’t bear it’’ which appeared in The Nation of
Calcutta, dated October 15, 1949;

(b) whether the allegation wmade therein regarding the removal of the por-
trait of Netaji Subhas Chandra Bose from the premises of tbe Ishapur Ordnance
Factory of the Government of India is correct; and

(c) if so, what action has been taken by Government in the matter?

The Houourable 8srdar Baldew Singh: (n) Yes.

(b) and (c). The allegation is not correct. The portrait was rot removed
‘‘mysteriously’’ but shifted to ariother place in front of another room,-about
five yards away, in the same building.

‘ ghri H. V. Kamath: Ts a uniform policy pursued by Government with
regard to the portraite of all our great. men or is any invidious distinction made
in the case of Netaji Subhas Chandra Bose ?

Mr. 8peakar: I think it infers so much.

“8hr{ K. V. Eamath: Is it a fact that early this year, sometime in Februiry
1949, an order was issued by Headquarters, Bonbay Sub Area, direeting all
Units that ‘photos of Netaji Subhas Chandra Bose be not displayed at ptrominent
places in Unit Lines, Canteens, Quarter-guards or Recreation Rooms; there
is no objestian to ite being displayed at some obsoura.corner of a barrack in
3ines’. -Isit a fact......

" M2, -8peakér: Order, order.

The Honoursble Sardar Baldev Bingh: Sir, as far as this question is con-
cerned T would require potice. - But I'think I have already made the position
guite’ clear to' my hooourable friend when he asked for this information
privately. ‘And may I add that the Government have got the highest regard
for the sacrifices of Sibhas Chandra Bose nnd no action of anybody, in giving
orders to remove his photo arbitrarily, will be tolerated. But where military
.‘diacipline is concerned, ‘there are certain orders. ¥or instdnce, in regard to
messes etc. the photos of military officers are generally hung there.

S8hri H. V. Eamath: Is the Honourable Minister in a position to assure
the House that no attempt on-the part of Government-officers, to belittle or decry
the personslity and achievements of Netaji Subbas Chandra Bose will be
countenanced or tolerated by the Government?

Mr. Epeaker: Is it not covered by that answer?

8Shri H. V. Kamath: If you, Sir, think it is covered, then of course I don's_
press it. ;

8hrj Jaspat Boy Kapoor: May I know from what partjcular paper Mr. Kamath
is quoting?

Shri H. V.. Kamath: I shall give it to 1ny friend.later.

. PRE.FABRICATED HouUsBs

*390. Shri H. V. Eamath: Will the Honourable Minister of Hsglth be
- pleased. to.state: _ -
" Xsrthe . ndme of theiPersont who wae deputed Yo Brglaad by the Gogernment
of Indis to ifvestigate and make a rcport en the possibbility of geffing up a
factory in Indin for the manufacture of pre-fabricated houses; ’
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{b) whetber he was also authorized to negotiate with a British firm in that
eonnexion ;

(c) what were his previous q’ﬁaliﬁcations and experien~e regarding pre-fabri-
eated houses;

(d) how long did he stuy in England, and the basis and contents of his report;
(e) the name of the British firm with whom he concluded ‘ﬂ!é d“}l 3.'5“‘1

(f) whether 3 similar plan for the ‘manufacture of pre-fabricatgﬁ. houses had
been earlier submitted by him to the Government of Mysore. and reje:ted hy-the
1atter?

The Honourable Rejkumari Amrit Kaur: (a) Dr. 0. H. Koenigsbarger, formerly
Government Architect and Town planning officer, Mysore State Government,
and now Director of Housing under the Government of Indis, Ministry of
Health. '

(b) and (e). The then Finance Minister Shri Shanmnukham Chetty conducted
on behalf of the Governmept of India negotiations, with Maessrs. Structural
and Mechanical Development Engineers Ltd.,, Slough, United Kingdom, and
Dr. Koenigsberger assisted him. As a result these negotiations an' sgreement
was « conuded by Government with the firin referred to.

(c) He is a Dooctor of Engineering of the Berdin University. aud has special-
ised in the subjeots of housing and town planning. He had experience of
planning schemes for pre-febricated houses in Germany. Since‘then, he has
kept himself in touch with developments in the mass manufacture of houses
in different countries. ,

(d) He stayed in England for 25 days from the 7th June to 1st July, 1948.
His report is based on inspections of pre-fabricated housing estates and factories
in England and Scotland, study of plans for the mass manufacture of houses
and housing components and discussions with Departments of the Government
of the United Kingdom which are concerned with the housifk problem. The
report contsins (i) brief particulars of the various methods of pre-fabrication
adopted in England, (ii) recommendations for the erection of a pre-fabricated
housing factory in India withdrawings, specifications, etc., and (iii) a draft
agreement with a British firm selected for the supply of the pre-fabricated
housing plant and machinery for consideration of the Government of India.

(f) Information has been called for from the Government of Mysore anc
will be placed on the Table of the House in due course. ‘

) 8hn H. V. x&m;ﬁl:" When Dr. Koenigsberger was deputed to England for

investigating and making a report on this matter, was he ‘authorigsed Ly Govern.

’El}lenlta tg?conclude 8 deal and submit any. draft, agreement with any firm ir
nglan B Sk 2, :

The Honoura : bleé' Bafkumari Ameit Ksur: No,. Sir, everythmg was referred
to th¢ Governmeht of India; =~ '~ s

Shri'H.' V; Kamath: Is it not a fact that Dr. Koenigsberger submitted
draft agreement with Mesars.  Structural' and Mechlisnical Developmen
Engineers Ltd., Slough, and that agreement was then taken up by Govern-
ment? ‘

The Honourabje Rajkumazl Amrit Kauri Dr.: Koapigsperger went with the
ithen Finance Minister and the then Finance Ministeér felt that this British
Girm* would ‘bea usshislfirmn ‘to have an sfrdmdnt with and therefors:s draft
aghedinéat ‘was preparéd” tHere® but™ it wag referted back to the: Governmesnt: of
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Tndia and no action was taken until the Government of India had looked into
the matter and finally taken a decision on it.

Bhri H, V. Kamath: What is the position—did the Finance Minister submit
this draft agreement or Dr. Koenigsberger?

The Emounble Rajkumari Amrit Kaur: The Finance Minister was deputed
to look into this matter and Dr. Koenigsberger was deputed by the Govern-
ment of India to go with him. At that time the question of housing here
wes very important for displaced persons. Dr. Koenigsberger had been here
and after a decision by the Government he was deputed to go to England with
the Finance Minister.

8hrt H. V. Kamath: Were any changes made by Government in the draft
agreement submitted by Dr. Koenigsberger to the Firanee Minister?

The Honourable Rajkumar! Amrit Kaur: I am not in a position to answer
that. 3

Bhrt H. V. Kamath: Was Dr. Koenigsberger in Mysore Government service:
at the time he was deputed to England?

The Honourable Rajkumari Amrit Kaur: He left Mysore Government service-
to come to the Government of India.

8hri H. V. Xamath: Wae it before or after he w:1s deputed to England?
The Honourable Rajkumari Amrit Kaur: I cannot teli the exact date.

Sjt. Bobkini Kumar Chaudhuri:i Was any attempt made with the British
firm to send their representative here for negotiations instead of sending: our
officer there, so that the whole matter could be discussed here before sending -
an officer ?

The Honourable Rajkumarf Amrit EKaar: No.

Shri R. K. Bidhva: May I know whether this British firm, with whom the.
deal has been concluded and who are putting up a factory in Belhi, have go}
; gimilar factory of their own in the U.K. for manufacturing pre-fabricated

ouses? *

The Honoursble Rajkumari Amrit Kaur: Yes, Sir, they have a factory im
the United Kingdom and are doing extensive work there.

8hri Mohan Lal Gautam: Did the representatives of the Government who
went to England to negotiate this, take any help from the representatives of
the Indian Embassy there?

The Honourable Rajkumari Amrit Kaur: Yes, Sir.

8hri H. V. Eamath: Is it not a fact that that British firm submitted a simi-
lar sclkeme of pre-fabricated houses to the Mysore Government in 1347 and
that Government rejected that scheme?

Mr. Speaker: Order, order. The question has been replied to that the in-
formation is being called for from the Mysore Government.

Shrima#t G. Durgabai: May I know whether the terms of the acreement
include terms also for giving training to Indiams, and if so, has the training:
actually started and how many are being trained?

The HOonourahls Bajkumart Amrit Kaur: Training is being given to Indians.
X oould not tell the Honourable Member how many a® actually wnder training: .
b the moment.
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Shrj H. V. Kamath: Is it a fact that in spite of the fact that Dr. Koenigs-
berger’s report stated that prototypes are expensive and give little indication
of the cost of the ultimate product such prototypes were ordered in this countrg
and ‘work is proceeding?

M. Speaker: The Honourable Member seems to go on arguing on  this .
matter.

8hti H, V. Kamath: This is a fact, Sir.
Mr. Speaker: An argument also is a8 fact sometimes.

8jt. Bohini Kumaz OChaudhuri: Sir, my last question was not understood.
I want to know, in order to avoid the expenditure of sending people from here
to England, why attempts were not made to persuade that fum to send re
presentatives 8o that negotiations could be carried on here?

Mr. Speaker: It is a matter of inference, argument and a suggestion for
action, all combined.

NATIONAL FESTIVALS

*381. Lala Raj Kanwar: Will the Honourable Minister of Home Affairs.
be pleased to state the names of National Festivals which Government observe
or propose to cbserve in the country?

The Honourable Sardar Vailabltbbal Patel: Only one: Independence Day.

Lala Raj Eanwar: May I know whether Government will consider the
feasibility of observing Dusserah-and Diwali as National festivals?

Mr, Speaker: Order, order. It will not be a legitimate question—it is =
suggestion for action.

Lala Raj Kanwar: May I know whether Gevernment spends any monex ou
the illumination of public buildings on the occasion of Dewali?

The Homourable Sardar Vallabhbhai Patel: Government do not propose to
spend nor have Government in the past spent any money on that.

OsMANIA MEDICAL DEGKEE o

1*892. Dr. V. Subramaniam: (a) Will the Honourable Minister of Health
be pleased to state whether it is a fact that the Osmania Medical Degree
(Flyderabad, India) is not recognised by the Indian Medical Council, while the
Brit:ish Medics! Council hav2 recognised it; if so, why?

(b) What are the Universities, which grant Medical Degrees in Modern
Medicine in India?

(¢) How many students received Medical Degrees in India in 1948, 1947
and 1948?

The Hoaourable Rajkumarj Amrit Kaur: (a) The Medical Degree of the
Osinania University (Hvderabad Deccan) is not recognised by the Medical
Council of India. This degree is also not recognised by the General Council of
Medical Education and Registration of the United Kingdo:n.

(b) and (c). A statement showing the Universities and otner authoritie3
in India which grant medical degrees in Modern Medicine and the number of
persons who were awarded such degrees in 1948, 1947 and 1948 is placed on
the Table of the House. (See Appendiz X, annezure No. 2.)

*393 [Vrraprawn.] ,
" % Apswer to this quesiioo laid on tha table, she questioner bemg absent.
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HoLp.UPs AND DACOITIES 1N DELHI

*394. Pandit Mukut Bjhari La} Bhargava: (a) Will the Honourable
Minister of Home Affairs be pleased to state the number of thefts, burglaries,
dxy light robbevies and daco:ties in the Provinces of Delhi and Ajmer Merwara
during the last 3 years and the current year, and the extent of the loss cf life
and property resulting therefrom ?

(b) What is the extent and value of the recovered property and what per-
centage does this bear to the total loss suffered by the public?

{¢) In how many cases were the thieves. dacoits, etc., traced and arrested
and how many prosecutions were launched and what was the number of con-
victions or acquittal?

The Honourable Sardar Vallabhbhai Patel: (a) to (c). A statement giving
the required information is lail on the Table ¢f the House. (See -Appendixr X,
annexure No. 3)

Pandit Mukut Bihari. Lal Bhargava: May I know whether the number is
on the increuse?

The Honourable Sardar Vallabhbhai Patel: No.
STERLING BALANCES

*395. 8hrl B. P. Jhunjhunwala: Will the Honourable Minister of Finance be
plensed fo state:

(a) whether the altention of the Government has been drasvn to the statement
made by Mr. Attlee. the British Prime-Minister, in the House of Commons on the
27th (ctober. 1949, and published in the Hindustan Times of 29th October 1949,
while dealing with the questions of sterling balances, when he said, ““We have to
cut it Jdown as much as we can’'’; and

(b) whether there has been any communication since then on this question?

The Houmourable Dr. John Matthai: (a) Yes.

(b) I would refer the Honourable Member to the statement which I .nade
on this matter in the course of my speech on the motion for consideration of
the Sterling Balances Agreement on the 29th of November, 1949.

8hri B.'P. Jhunjhmunwala::-In view of the. fact. that such assurances have
beea given iu the past several times and in spite of them the British Chancellor
of the Exchequer or the Prime Minister or Mr. Churchill go on repeating some
thing %o the effect that the sterling balances should be scaled dowmn, has any
attempt been made by our Government so that this- yuestion may not be
raised in future?

The Horourshle Dr. John Masthat: I must ask my honourable friend to
bave a little more confidence in himself. If the vjuestion is one of reducing the
‘releascs from the sterling balsntes in future, that would be e matter of bilatergl
-agreement and we would bave a good say in the:. matter. If, on the. otherr
hand, it is going to be a partial repudiation of sterling . balances, the I(,Iogse
may rest~assure§- that Govecnment would know how to handle‘the ‘situation.
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Barrisa INvE¥IENTs ¢8R INDIA

*396, Skrl B. P. Jhunjtrastwala: (a) Will the Honourable Minister of Finance
be pleased to state whether Govermment have got an estimate made of the
total British investment in India, and if so what is its total value?

(b) What is the total amount of other foreign investments in India?

The Honourable Dr. John Matthai: (a) and (b). As the Heuse is already
aware, the Reserve Bank of India bas undertaken a Census of Foreign Liabili-
ties and Assets of India as on 30th June, 1948. It was criginally anticipatd
that the final results of the Census would be available by June, 1949. Owing
however, to requests to extend the date of the submiission of retirus up to the
30th March, 1949, and the time required for enacting parallel legislation iu
the States and Unions, the preliminary results are now likely to be availaiie
only after the end of De¢ember; 1949, It is not possible thevefore at this stage
to estimate the amount of either British or dther foreign mvestments m India.

_Shri Kifhorimohan Tripathi: Is any enquiry being conducted to know the
investments' of PA@faris in"foreign détmtrrés lso ?

The Honourable Dr. John Malthai: It is not part of this enquiry.
" HOARDED CURRENCY NOTES

*397. 8hri B. P. Jhunjhunwala: Will the Honourable Minister of Finance
be piéased tv 'state ‘whetlier ‘thé Reservé ‘bank:has, got -any -estimats -as to the
value of currency notes in hoarding in-the whole of India .and if so, bow much
is it?

- Thie Honourstéy Dr. Jokn Matthsé: No, Sir.
STANDING FINANCE COMMITTEE =

- $398. 8hri Ajit Prasad Jain: (a) Will the Honourable Minister of Finance
be pleased 1o ‘staté Whether 1% is"a fabt'that thg Btanding-Finarced Committee
at 1ts meeting on the 25th/26th March 11949 -decided to have a occmpatative
statement showing the expeaditure incurred annually at present by the Govern-
ment of India on their Diplomatic and Trade M'issions abroud snd the expendi-
ture incurred in three years—year by year—during the pre-independence period ?

(b) Has the ccmparative statement referred to in part (a) above been pre-
pared. and if so, do Government propose td ‘plaze & vopy of the same on the

able of the House?
The Honourablie Dr. John Matthai: (a) Yes.
(b) Copies of two statements as circulated to members of the Standing

Finance Committee are placed on the Table of the House. (See Appendiz X,
annexure No. 4.)

STANDING FINANCE COMMITTEE

. *399. shri Ajit Prasad Jain: (a) Will the Honourable Minister of Finance
be pleaséd ‘to stat” whather' it-is- X favt-thatrihe Standing Finance Gommitiee
at its meeting on the 25th/26th March 1949 decided to set up 'a sub-committee
to examine in detail the Defence Estimstes for 1949.502

- (b) -Was the Sub-c'ommittee.refe‘x'rea fp,in_ part_(a) above set up?

(o) “Whst- ade'thé fmdisgs of the Subcammittee? - . -t sa oo
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The Eooourable Dr. John Matthal: {(a) Yes.

{b) A memorandum was circulated to the members of the Standing Finar.ce
Committee in May, 1949. suggesting the formation of a sub-committee for the
examination of Defence Lstimates. As,. however, the Couimittee was busy at
that time with the examination of the Economy Committee reports, no actior
ocould be taken in the matter. Thereafter the members were pre-occupied with
the work of the Constituent Assembly and had also to consider several important
¢ivil expencliture schemes. The matter was again taken up iy September
1949, but as the Rules of Procedure of the Legislature under the New Consti-
tution and setting up of an Estimates Committee were then under considera-
tion, it was felt that the matter should be deferred till a decision on the setting
op of un Estimates Committee was taken.

te} Does not arise.

shri B. Das: How loni will it take for the Government or the Standing
finance Committee to reach a decision that there should be an Estimates Com-
mittee in the House?

The Honourable Dz. John Matthal: It is ot a matter for the Stunding
Finance Committee.

Shri Ajit Pragsd Jain: May I know whether the idea to set up a sub-com-
mittee has been abandoned or it is still under ccnsideration and the sub-com

mittee will be set up?

The Homourable Dr. John Matthai: It bas been for the time being dropped
pending a decision on that wider issue.

Shxi B. Das: Will the Defence estimates for 1950-51 be placed before the
sub-vommittee of the Stunding Yinance Committee before the Honeurable
the Finance Minister incorporates them in the Budget estimates?

The Honourable Dr. John Matthai: My reply covers that point.

Bhri B. Das: It does not cover it. We do not know one way or other how
Budget estimates will be shaped?

Mr. Speaker: He is arguing. Next question.

MEDICAL OFFICERS

+400. 8{t. Kuladhar Ohaliha: (a) Will the Honourablz Minister of Health
be ulensed to state the number of I.M.S. and I.AM.C. officers rcleased aftet

the World War Naoo 22

(h) How many of them have been re-emploved by the Government?

(v} Is it a faet that the medical officers, who served during the last War,
were given the assurance of employment in other medical services, such as
State or Railway: medical Services?

(d) What facilities have been provided for rebabilitation of the released
medical officers in civil life?

The Honourable Rafkumar! Amnt Kaar: (s) (i) I.M.8. 8,08 and (ii) I.A.
MN.C. 3.270.

{b) (i) 1L M.B. 807 and (fi) 1.A.M.C. 889.

6) Np assuranods were given to medical pereonne) who eerved du the
lut(v)nr abood their resetiement bus they were told M sonte md;hgah
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would be reserved for them in the Central ard Provincial Medical end Publlc
Heslth Services.

(d) Rehabilitation of the released medical officers in civil life is a Provincial
responeibility. Necessary assistance to the released personnel has been pro-
vided through the Provincial ‘'and State Medical Employment Bureaux which
were estabhshed in the various Provinces and Stptes for the purpase of assisting
demobilised personnel in securing employment under Governtnent as v&el as
under semi-Government and non-Government institutions.

Sjt. Kuladhar Challha: What exgctly does the Minister imply in telling
foreign countries that we are short of medxcal roen when there are 8o many
'peqpie unemployed’

Mr, W He is arguing.

Dr. Mono Mobon Das: May I know the number of licentiates employed in
the war and thé number released? May I aleo know the number who have
received a chance of continuing their studies in the M.B.B.8. conrse?

i Ampt Bppr: I could poy give 9f-hapd : the
actuat number of licentiates that were released, but as many as wanted to
take advantage of the shortened course that has been arranged for them at
thé' Lake ‘Medical College in Calcutta and' now in other plownoes also "have
been given the chance and I think I sm riglt in saying that over a thovsand

have already taken advantage of that conpss.

Os. Moo Moh Des: May I know if thete are many others lefb who Haﬁt
to take advantage of this course, but they did not get the facilibies:

The Honourable Rajkumari Amrit Kaur: It is not right to say that they do
not get the facilities. but semetimes applications are more than we can cater
for. but they are taken as far as possible and now in many of the provinces.
also, further facilities are going to be nade available to them.-~

8jt. Kuladhar Chaliha: Is it a fact that the Honourable Minister made a
statement in foreign countries that we are short of miedical wen when there
are 8o many unemployed ?

Mz, Bpesknr: That is egain a matter of argument.
MEDIOAL APPOINTMENTS

*401. Bjt. Kuladhar Chsliha: Will the Honourable Minister of Health be
pleased to state the number of medical appointments under her control re maunnu
vacant at present in spite of advertisements? i

The Hamunable Bajkumari Amrit Ksur: Five.

8it. Rohini Knmar Ohsudhuri: When are fhey going $o be filled up?

The Hongurable Rajfumari Amrit Eaur: According to an ln,uncuon issued
to all the Mlnlsttles, poste cannot be filled up unléss we get’ the sanction of
Finance for them Some of thém have béen’ héld up on that accouft: "One

particular post in thé Lady Hardinge Gollege has beenr hedd up only until the
re-organisation of that College takes place. -

. k] *ﬂﬂ’ Msy I know what Qre thege appoln,tmen’ts"
el ppoias: O, onder I P
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BorpER RaIDs

*402, Sardar Bhopinder Singh Man: (a) Will the Honourable Minister of
Defence be plcased to state the number of raids by Pakistan nationals across
the frontier between April, 1949 to date?

(b) What was the loss in life and property due to these raids?

be'n;;‘gonomble Sardsr Baldev Singh: (a) About 65 upto the 15th Novem-
l', .

(b) Persons killed or wounded 69, cattle lifted or killed 440, and value of
property (other than cattle) lost Re. 40,000.

Sardar Bhopinder Singh Man: May I know whether Government propose
to arm the civilian population of the border fo stop the recurrence of these
raids?

~ The Homourgble 8ardar Baldev Singh: Steps have already been tsken by
the Provincial Government to arm such civilians as are considered necessary

who are capable of protecting the borders.
Sardar Bhoptndar Singh Man: Were there any abduclions also during these

raids?

The Honoursble Sardar Baldev Singh: I have no information, The question
does not ask for information on that point.

8hri Mahavir Tyagi: Were any raiders arrested?

The Honoursble Bardar Baldev Bingh: I have nct got any information.
Most probably, some may have been arrested.

Mr. 8peaker: The question hour is over.

(b) WRITTEN ANSWERS
Courses aF STupy In DeLar ScaooLs

*403. Shri Damoder Swarup Seth: \Vill the Honourable Minister of Edu-
cation be pleased to statg:

(8) whether Government are aware that the courses in Zoology, Botany and
Soience prescribed for the final year in Higher Secondary Schools of the Delbi
Boerd are required to be taken up by the Higher Secondary Schools right from
the 8th class;

(b) whether Government are aware that the courses referred to in part (a)
above are all i English;

(c) whether Government are aware that practically all the middle schools
bave no arrangements for tenching of the subjects referred to in part (a) above
and that the standard of English in the middle classes is far lower than the stand-
ard used in the books prescribed for these subjects for the Higher Secondary
Classes; and

(d) whether the i’rincipuls of the Higher Secondary Schools are fully em-
powered to obange the subjects of such of their students who may be found weak
in Botanv. Zoologv and Beience for the reesons alluded to in part (c) above?

The Honourable Maulana Abul Kalam Azad: (a) Yes. Tho Higer Secondary
Exsmination i# a three-year.course commencing froa the 1Xth Class and
students are required to take up the subjects from that class.

) Yes, the courses referred to above are all ip English. This is due to
the fact that suitable books on these subjects are not available in modem
Indian langusges. The studente can, however, answeir the questions on these
subjects eet for the Higher Secondary Examination in.modern Indisn languages.
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(o) Yes, there are practically no arraggaments in the Aliddle Schools for
the teaching of Boiemce Bubjects like Zoology, Boteny, Physics, etc. as such,
though some elementary everyday science is taught. It is also correct thss
the standard of English in the Middle Departments ia lower than that used
in the Science ,Boofa prescribed for Higher 8econdary Classes. Dut in view
of the fact that the students of the Higher Secondary Classes are nllowed to
answer questions in the modern Indiam languages, no real difliculty arises.

(d) The principals of the Higher Secondary S<chools cannot on their own
give permission to the students to change over, but ean do so with the approval
of ‘the Board of Higher Becondary Education, Delhi Provinoe,

Povrics OrriceRs

*404, Shri Damoder SBwarup Beth: Will the Honourable Minister of Home
Aflairs be pleased to state:

(a) the total number of officers of the rank of Inspectors and above. empioyed
in the Delhi Police including Special Police Establishment of the Home Minis-
try, and the number drawn from each province: and

(b) the names of the gazetted officers out of those referred to in part (a) above
who have been in Delhi, continuously for more than three years in one caoacity
or the other?

The Honoufable Sardar Vallabhbhai Patel: (a) and (b). A statement giving
the required information is laid bn the Table of the House. (See Appendiz X,
annexuré No. §.)

TaxaTiON IN KUTOR

*405. Prot. K. T. 8hah: (a) Will the Honoursble Minister of Finance be
pleased to state from what date the Income Tax Act is made applicable to and
‘the tax levied upon assessees in Kutch?

(b) Have any precautions been taken, or safeguards adopted to see that the
sudden application of the Income Tax Act to this Centrally Administered Area
of Kuich does not cause hardship to the taxpayer?\

(c) Have any arrangements been made to explain the rules and regulaiicns
for this tax to the people?

(d) Has any representation been made by any public organisation, or indivi-
duals affected in Kutch by this Taxation, and if so, what response has been made
by Government to such a representation?

The Honourable Dr. John Mattbai: (a) The Indian Income-tax Act, 1922
was extended to Kutch on the 26th August 1949 by the Taxation Laws (Exten-
sion to Merged Btates) Ordinance, 1048;

(b) In extending the Taxation Acts to the Merged States, the Grdinance
amended the Income-tax Act and the Business Profits Tax Act by including s
provision which empowers the Central Government (@ make an exemntion ar
reduction ir rate ¢r anv other modification in respeét of income-tax or business
profits tax in favour of any class of incoms or clage of persons in order to avoid
any hardship or anomaly arising as a result of the extenaion cf the Acts to the
Merged States. An order under section B0A of the Inenme-tax Act and section
23A of the Business Profits Tax Act has been issued which broadlv spenking
rrovides infer alia that the tax chargeable on the income arising in the Merged
State upto the date of merger would not exceed the {ax thst would have been
nayahle at the rates of tax in force in the Merged Stzte immediately prior te
the date of merger. If there was no income-tax in a State=—and Kutch is a
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state. which bad, no income, tax—Ro t4x wowld ba pp Qg,sm inc
i the stale upto, the, Am of Rerger ag WQ\«Q Wk 9 be tRuahil W.

(c) The imstructions exe.wmns the conceseiors glven in the order under
aectdon G0A of the IucomertaX Act aod sectian 28A of the Biisiness Profits 'I!sx
Act, afe bsing circulated, to all Chambers of Conmierce.

(d) Representations have been received recently from the Anjar Merchante
Association, from All-Kutch Income-tax relief Conference snd from a number
of individuals. They urge that the application of the Income-tax Act to Kutch
be postponed indetinitely till this area has developed industrially. Concessions
have been ordered by Gnvernment under section 60A of the Income-taz Act,
us already stated in the reply to part {(b) of the question.

Currexcy IN Kurche

+408. Prot. K. T. Skah: (a) Will the Honourable Minister of Finance be
pleased to state whether Government are aware that before the merger of the
State of Kutch in the Union of India. and its constitution into a Chief Com-
missionership, a different currency was in use in that area, with a fluctuating
rate of exchange with the Indian Bupee?

(b) If so, what arrangéments have been made to convert into Rupees the
accounts of the Kutch assessees to the Indian Income Tax?

(c) Te any relief proposed to be given to these agsessees on accaunt of the
variations, during the year of assessment, in their currency 'in terms of the
Rupee?

The Honourable Dr, John Matthal: (s) and (b). A sitver kori currency with
a fluctuating rate of exchange (with subexdmry copper coins) was in ocirculation
in Kutch till the 25¢h April, 1849, when it was demonetized. Facilities Sor the
exchange of koris 8t the rate of 800 koris per rupees hundred were granted in
treasuries and sub-treasuries in Kutch with effect from the firat Maroh, 1949 and
were extended for a period of six months after the 25th April, 1949,

(o) Does not griee as the kori currency is no loager legal tender.

CorTivaTED LAND 1x KUTOR

*407. Prof. K. T. Shah: (a) Will the Honourable Minister of States be pleas-
ed to inform the House what is the total land under cultivation in Kutch, during
the vears 1947.48, 1948-49, and 1949-50 (estimstes)?

(b) Is it intended to introd uce o new sysjem of Lapd Revepue Settlement in
Kutch, and if so, what steps ‘have been taken fot ﬁ:e purgoag

nonmmsmvwm (g)fﬂpgfn“lmmﬁegoﬂﬁ.
vation in 1947-48 was 5,866,635 acres; in 194849, 2,58,000 acres: and in }949-50,
8,17,355 acres.

(b) Yes. Funds have been allotted, the work of Survey has ccmmeaced,
and a settlement Officer with necessary staff will shortly be appointed.
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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES

(PART 1I—PROCBEDINGS OTHER THAN QUESTIONS AND ANSWERE)
‘Wednesday, Tth December, 1949

The Assembly met in the Assembly Chamber of the Council House at a
Quarler to Eleven of the Clock, Mr. Speaker (The Honourable Mr. G. V.
Mavalankar) in the Chair,

QUESTIONS AND ANSWERS
{See Part I)

1145 A M.
MOTIOK FOR ADJOURNMENT

PTRCRASE oF THE Blits FOR TRE ARMY AND WITBDRAWAL OF PrEss PrrMIr oF THB
Naffon.

Mr. Speaker: I have received notice of un adjournment motion from Prof.
K. T. Shah, Shri Sarangdhar Das and Shri Damodar Swarup Seth which reads
ag follows:

“That this Aseembly do ad)ourn to discuss a definite matter of urgent public importance,
viz., the issue nf a circular by the Headquarters, Bombay Sub-Area, General Staff, protibising
the use of Government funds for purchasing the Blitz for any mesa or club of all ranks
of the Armed Forces in India and the violation of Civil Liberties in the shape of the
withdrawal of the Press permit by the Government of West Bengal from the newspaper,
the ANation of Calcutts since the 3rd December 1949, thereby denving freedom of the
Presa.””

1 might point out to the hon. Members that, the adjournment motion is bad,
ag it does not follow the provisions of rule 33, sub-rule (ii) which sa¥s that not
more than one matter can be discussed on the same motion. The hon. Members
have mixed up two matters and, therefore. I ne~d not go into the other parts, or
other arguments on which aléo the motion falls through.

CINEMATOGRAPH (SECOND AMENDMENT) BRILL

The Hounourable Shri R, R, Diwakar (Minister of State for Information and
Broadcasting): Sir, I beg to move for leave to introduce a Bill further to
amend the Cinematograph Act, 1918.

NMr. Speaker: The question is:

191;';:1151. leave be granted to introduce a Bill further to amend the Cinematograph Act,

The motion was adopied.
The Bouourable Shri R. R. Diwakar; Sir, I introduce the Bill.
(317)



TAXATION LAWS (EXTENSION. TO MERGED STATES AND AMEND-
MENT) BILL~contd.

Mr. Speaker: The House will now prooeed with the further oonsuderation of
the motion moved yesterdsy by the hon. Dr. John Matthai relating 4o the
Taxation Laws (Extension te Merged States and Amendment) Bill.
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(English tronslation of the above spééch).

Thaknr Krishna Singh (United Provinoes Statas): Sir, yeaterday I wes sayiog
in regezd to_this Bill that we should consider it from the political, constitutional
and economic standpoints. For the sake of example I cited before this House
the case of Tehii Garhwal State which the U.P. Government took over as an
extra territory since August, 1949. In the six other merged States, however,
the conditions are still worse. I am their representative as well.

In Tebri Garhwal, as I described yesterday, taxes of various kinds were
levied before August, 1949, when the U.P. Government took over ils adminis-
tration. 1 want to restate today that there were profession tax, customs duty,
octroi duty etc. When, however, our Constituent Assembly was con-
sidering the levying of income-tax there the contention was raised that the
income-tax should not be levied so long as all those other #axes were there.
The officers there also raised the question that their salaries were lower tban
those ot officers in the U.P. In view of this questiou haviag been raised
income.tax was not made leviable there.

I want to describe the conditions obtsining in the merged States. Tehri
Btate is situated in the north of the United Provinces. On one side of it 1s
Tibet and on the other lie the small Sitnla Hill States which have merged in
the Himachal Pradesh. On the third side is situated Debra Dun Dietrict while
on the fourth sidelies the District of Garhwal. It has a population of five lakhs.
Iet me describe the living conditions of these five lakhs of people and the
occupations they pursue. You should of course have heard a good deal abous
their heroism. The Garhwali soldiers have been praised for the part played by
them in great battles. Thousands of Garhwali soldiers laid down their lives.
fighting in the Indian National Army. At present that territory is full of
scg!diers belonging to the Indian National Army but they find no place in the
Army here. You must also have heard bhow at Peshawar our Garhwali regiment
refused to carry out firing orders. The Garhwalis also played their part in
the fight for independence. Sumanji sacrificed his life in the fight for freedom.
You would have heard about Nagendra Saklani and Molu Singh who came %
be kLilled by firing. Despite their bravery, however, when these soldiers come:
back hame the sight, that meets their eyes is one of poverty, they see their children
going naked, they find their places filthy and are also ficed with all such diffcul-
- %ies as could befall man.

Until the time of ita merger this State had various kinds of texes and
various such laws as caused hardships to the people. If now we make this Bil
applicable, with effect from the first April, 1949. as intended thereby, I think
that, in view of the economic conditions prevailing there, the people there would
come to entertain the notion that they have not gained anytbing by the merger.
We had represented to them how various kinds of benefits would accrue to
them in the wake of merger, but, after the merger, no programmie for their-
amelioration has yet come up before them. The people there thought that the
merger would bring them lots of benefits and lead to their progress. They
looked forward to the introduction in this House of some Bill pertaining
to the silver mine or the copper and lead mines that are there. On the other
hand, they find your Income-tax Officers coming along and saying, ‘‘Tell us
what was your income during the previous year?’’ Similarly, your Excise
Inspectors sre getting into people’s houses and claimig to charge excise duty
on the ten or twenty seers of tobaceo which a man has kept for his persousal
use. Harassment is thus being caused to them. I do nob ssy that you should
not levy the central taxes on them, for these should be levied, but I do wisk
this levying were done gradually. Your Income-tax Officers and Excise
Inspectors who go there should go about their business in such a way that there
may be no outery from the people. The people there msy nof siaré esying'
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thiit whereas they thought they were going to make progress and that their
(Goverument was going to do everybbing for them what they find, on the other
hand. is that tazes have started being levied on them_ )

Hence, I would request the members of the Select Committee to consiger
it not only from the economic but also from the political point of view. Our
Finance Minister deserves to be congra®ilated inasmuch as he has proposed
some concessions for such people there as would iike to start some new industry.

You know what occupations are followed by the people there. If you have
ever heen to Mussoorie you would have seen men drawing rickshaws. The
people there sre very poor. They make their living by grazing cows. buffaloes
and goats and by carrying on cultivation. If a man’s brother esros one cr
two thousand rupees by rickshaw-pulling or working as a coolie and he bimseif
makes one or two thousand rupees out of a smsll shop at home would you say
to them, 'You people have come to have an income exceeding three thousand
rupees; you should pay income-tax”. You should reconsider the matter from
‘this point of view. You should not act hastily. The proposal to mske this
tazation applicable theve with effect from the first April, 1949, is not proper.
I think it should be made applicable with effect from the first April, 1951.

1t is alleged that some wealthy people, some oapitalists and some industrial-
tets have moved into the States with a view to evade the tazes and are thereby
deriving unlawful gain. Tf you intend levying the tax on them and malking
recoveries from them you should so frame the law that the poor people may
oot have to suffer harassment. One hon. Member has stated that a lot of
fleecing was done in these States. I.et me, however, assure him that there
was not so much corruption in these States as we find in other places. After
the merger of a certrin State a man went to a Peshkar (Reader to a judicial or
revenue officer). The Peshkkar who formerly used to accept two rupees by way
of a tip had new started taking ten rupees. The man said to him, ‘‘Formerly
you used to accept two rupees; why have you started charging ten rupees now?”’
He replied, ‘“Now our State bas been merged with a big Province’’. T have
been Minister of Education as also of Forests and Industries in Tebri Garhwal.
I know how people there are nursing the hope that with the merger of their
State in a big Province their condition would improve in every respect. The
Premier of the United Provinces also assured us in every way that our Stste
would be helped by all means. He has also held out to us an assursnce for
the completion of such development work as had been taken in hand by the
Praja Mandal Adminstration. Hence, I hope that every kind of effort will
be made for the development of this State so that the conditions of its inhabi-
tants might improve in every way.

Y wish {o draw your attention to one thing more and that is the political and
economie condition of that place. I wish to put this before the Finance Minister,
You know the people there are very poor. In such circumstances the people
ther: can be 1nrcited in the way the Communists are doing these days.
Besides. this State has a common border with Tibet and nobody knows what
situation might develop there tomorrow. Such & state of sffairs is not con-
ducive o the good either of our country or of our Stete. Hence I submit that
considering the political and economic points of view we should take all sort«
of weasures to improve the lot of the people there.

Secrondly, a constitutional difficultv has erisen which I wish to place before
the Finance Minister.. Tncome which accrued prior to the first August will,
12 ¥ oo « aceording to this Bill. be deemed as having acorued within the Indian

©0 * Umion. Will jt be deemed prover. from the constitutional stend-
point, that such income as had accrued within the State should be regarded as
income earned here and the tax levied thereon? I know thal some Sohukars
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and some rich people have moved into the States with & view to evade tax but
I feel that the main question conce.ns the local people. As I have stated the
people there do wood.cutting, petby shop-keeping, ricksaw-pulling and tbe
ceolie’'s job and thereby make their living. I want to assure you that there
is no big capitalist there. I am fully conversant with the conditions obtaining
in this State. There are a few people who ply motor vehicles or carry on
small trades. 1n such a case iax can be levied only ou such income as has
accrued since the date on which that State came to be merged fully with the
United Provinces. Just recently I read in the ‘Statesman’ that this State had
come to be merged completely witbh the United Provinces with effect from the
first December, 1949. This would mea, that all taxatiou laws already in force
there ceased to operate on the fitst December, 1949. and that taxes in acco:dance
with the Central and Provincial laws have become leviable théte with effect
from the first December, 1949. They people there have already had their back
broken by the burden of taxes. They have not yet been able to improve their
economic conriiti.-n. If new taxes are immediately imposed on them with seve-
it~ tbis would be hard to them.

I request the Finance Minister and the Members of the Select Committee
that they should exclude from the assesstnent of tax the period from first August,
1949, to the frst December, 1949. I hope the people of that State will be
given every kind of help. The people there have set high hopes on the Gov-
ernment consequent upon the merger. They want to be helped to develop in
every way. JIf the new tax is imposed on them immediately, with strictness,
the people there would feel troubled. With this I close.

Shri Kishorimohan TTipsthi (C. P. and Berar States): Sir, geneally I

welcome these proposals which extend to the merged States the very important
taxation Acts, ameng which are the Indian Income-tax Act, the Business Profits
Tax Act and the Taxation en Jncome (Investigation Commission) Act, 1947.
These merged States cover a ve:y large area and contain quite a large popula.
tien. Most of these States have merged into the Provincds of C. P. and Berar.
Orissa, Madras, Bombay and the United Provinces. The main objective in
dringing over this political change by a system of merger was to estabiish unity
in the country and also to see that the people iu these pa-ts achieve the same
amount of progress and prosperity in due course as people in the rest of India.
The latter is the ultimate objective, but like the rest of India these merged
States are also passing through a period of transition, and a pe-iod of transi-
tion is always a period of difficulties and hardships. The people in these States
are of course therefore, experiencing today very great hardships. The higbly
centralised system of administration in these States has given place to a demo-
cratic administration, of course as we find it in Tudia today. The result has
been that the advantages of the highly centralised administration which the
people in those States were getting have been lost to them, and simultaneously
with that no advantage, which they were expecting to get from the changed
system of administration, especially in the economic field has accrued to them.
Theburden of taxation, with the imposition of certain of the provincial taxes
on the population has increased. Any propesal for further taxation is therefere
looked at with alarm by the people of those Btates as was rightly peinted out by
Thskur Krishna Singh.

1 know from experience that in most of these States there are eertain indus-
tries which need development. New entervrises are being undertaken and the-e
are busineesmeu who have during the last so many years amassed buge profite
and’ yet paid no taxes on those profits. Among some of the C. P. and PBerar
Stales, if Taxation on Income (Investigation Commission) Act is adminietered



TAXATION LsWS (EXTEXSION TO MERGED STATES AND AMENDMENT) BILL 32§

the Government will come acc-oss quite a large number of cases where income-tax
has been evaded or where the Income.tax Officers have imderassessed the
income. I hope the Government will take notice of my hint. The Businets
Profits T'ax aleo, if applied to these States, will bring into the coffers of the
Government quite a large revenue. In some of the States which I represent,
(the C. P. and Be ur States), business tnd trade are almost on a par with those
in the province into which they have merged. But the question arises as to
what will be done with thz revenue thus collected by the application of these
* tavation measures? Will these earnings be used separately for the betterment
of the people in those States or whether the earnings from the Business Profite
Tax and Inceme-T'ax will be allotted to the p ovinces into which the States have
merged? I for one will request the hgn. the Finance Minister to sec that all
revenues acctuing from the imposition of these taxation measures to the Centre
are allotted to the respective provinces into which these States have merged
with istructions to see that these :evenues are used for the betterment of the
‘people of the States concerned.

There is 2 certain amount of misapprchension as to the scope of these pro-
posals. As far as I can see as a layman, these proposals do not in any way
touch the common man nor are they going to increase his burden of taxation.
These are proposals of direct taxation and the burden will necessarily fall on
a class of people who have amassed huge profits from the common man. We
should therefore be very thankful to Government for the extension of these
taxation measures to out States. But much will depend on how these pro-
posale are administared:

Ate- the erger, a feeling is growing amnng the peqple in the States that
‘the general tone of administiation is deteriorating. 1t is rightly said that corrup-
tien has increased and that the general hehaviour of the executive that has come
from the Provinces is rather ve'y offending te the people who gre leoked ubon
-as conquered people. In the circumstances, if these taxation proposals reveal
these’ weaknesses in their administration, they will not be welcomed by the
people. I hope the Cenfral and Provincial Governments will see that the sense
that is growing in the people of the Stotes that the change.ove: has not been
verv healthy will not be allowed to grow and *hat these proposals are administer
ed in such a way that partiality, nepotism and favouritism wh‘u-h today have
given a bad name to our administratien will not come up. With these yvords
1 commend the proposals to the House.

s o fag « sftar amer AARa, § e fenea § s gAIE
foram TefyfEaa(administration){t §ix & & §eX d > fem g ael
1 39 sy # feafa & ot Fr gmd fgd @R Gae & Aifes
FTF 3N QIT F A NI i § | WS T AT 97 AT T
FET 3 A T AT FIG FITE 2FFT AW AR T IAF AT FA A
Tga awn faean fomr & 1 Sfew § sl &1 @ e A 7gf d & F8 R
TS & T 39FNERT (Incometax) & fawa 7 aga Fige: A9 Ar AR
ag x@ W & 41« fanwa 93t 57 1 v & ¥ qget e X
I TaE FAEA TgS ¥ & I9Y v oI WA M @ At IR
Fat o3 7Y fem qv ) Foaa & SWi A ag i g a1 % TRl W
759 379 (Customs tax)3A 3, TATES (exciss) 2y § s FEq@ W
qraifat § qeasi § AT AX (merge) I ¥ I7 g feafa g
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[3F =@ fag )
%8 & a3 gaw de @ R T e fred fe Fames
7oV (develop) #Y araY | 3fFa coar A) g8 A1 70 &R IFF TA7
9 fRem & o) 7 99T TS & A7 A | 36 IS SA( qHrAT 39
o &Y miY FiF oz T frem & 2@ FT GES ANTS F & &Y a9 -
3fry oq A9 9% fod AR J R |

ag N oF 3% o FTH G F7 Ir@ AT g At A g SvdAT
& FF feaed 95 § &1 it aaers 7€ § 1 SfeT @A I TR
T3 &1 9T ) OF a1 4 FF da qget wie § 7 om 7, R fedr frew
¥V &F FAET AT 197 § A @A AwAIQ A 9340 To & [® fFaAr
ATE, TELIFFHS R AV QA 4§ § a1 @) Wedwed (merged States)
¥ 35 ARGV a5 fof a1 W § W qW wH whaw S fear wa

AR I TF F G IFTE 17 7 FY NT | 770§ B T & GATT FL@T
g
{English translation of the above speech).

Thakur Lal Singh (Bhopal State}: Sir, I come from Bhopal State. The
responsibility for administration of that State has been taken over by the Centre
recently. The conditions obtaining there are almost $he same which have beeu
pictured before the House by the hon. Member hailing from Tehri Garhwal.
Bhopal was till recenily a state whose masses, by their hard struggle and great
efforta, have played » notable part towards its merger. Despite this I noted a
strong resentment prevailing there against the levy of income-tax. It happen-
ed only a few days before f came here and was of the nature as follows. The
merger of the State took place on first of June, but a new tax which was rot
peid by the people before was levied with g retrospective effech from 1sé April,
i.6. a few months wefore tl.e merger itself. They had thought that with merger
many of their troubles suca as the payment of the customs tax, excise duty and
m:~; other harassmente of the type will come to an end; that their conditions
will improve and enough funds will be made available by the Centre towards
development of the state. Put net only that no funds were forthecoming,
questiou of levying of such tuxes was raised instead The people had to face
greater hardship inasmuch as thev had to go' to Nagpur now whereas, prior to
this time. decisions regarding such issues could be taken in Bhopal. This is,
no doubt. very much inconvenient for them. I will therefore. submit that
difficultics experienced are tbose which I have just mentioned. One or two
additious, hewever, are quite necessary. The first is that the taxes, if at all
to be levied, should come into force with effect from lst January, 1950 instead
of having a retrospective effect from ist April Secondly the Committee formod
to this end should have more representatives from the merged states or should
censuit them more adequately and not to take sny decision without their consent.
¥ conclude with this much.

sari Sarangdhar Das (Orissa States): Sir, I am very happy to supporv
this Bill. I am rather surprised that it has taken so long for the Governmens
of India te bring these laws into operation in the merged States which were
werged under the Extra-Provincial Junsdiction Act in the beginning of Januarv
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1948. So two years have pasesd by und in the meantime all kinds ef laws have
been operating there. However, I am glad thst Government have realised the
necessity- of collecting inceme-tax in those States. There are several other acts
which are now being applied to the Stavs. Among tbem, offthand, I have
picked out a few that are very useful and in the absence of which in the States.
the common mass of people, workers, labeurers, miners, and others are being
exploi®ed and I hope that with the application of these Acts that exploitation
wil now cease. For instauce, the Indian Mines Act, the Workmen's Compensa
tion Act, the Factories Act, the Trade Unions Act, etec. These were not appli~
cable there. The Rajas were ruling those States at that time—I am speaking
particularly of @rissa and C. P. States-—and although the Political Department
used {0 send them suggestions to apply these Acts, they used to keep them in
their Books but never npply them. Thereby the Rajas helped the industrialists
and capitalists to exploit the people there and not only that. although this is &
matter of the past, still it will be interesting for the hon. Members and for you,
Sir, to know that by keeping these laws in abeyance, the Rajas of these States
were getting some private money from these exploiters. However, that time-
is gone, and we are now going to have these Acts applied there. Among the
social laws, the Hindu Inheritance I.aws and the Child Marriage Restraint Act,
these were also being evaded in the States. Not only that, up &ill two years
ago, people from the provinces used to go and have their child:en married in
the States in order to evade the Child Marriage Restraint Act. It will not be
possible now. So, from every point of view, the application of these Acts in
the merged States is very appropriate; but there is one¢hing I do. not understand
and T hope the Select Committee will take this into consideration and that is
the matter of monopolies. I know that in the provinces there are no monopolies
in hides and skins, forest produce, tamarind, etc. These items of produce are
not sold, not auctioned to the highest bidder as monopolies, meaning thereby
that the primary producers can sell these commodities anywhere and to anyone
they choose.  But in these States all kinds of monopolies existed and the pro-
ducer was compelled to sell only to the monopolist. Consequently, taking ad-
vantage of the situation, the monopoliste were dictsting the price and wherever
it exists now, they give much less price than the primsry producers can obtain
across the border in a disirict of the provinces. Particularly in Orissa and C.P.,
the people are very much disturbed now over kendu leaves out of which beedies
are made. These leaves are obtained not.so much from the forests, which
belong to the Govermment...............

Mr. Speaker: I am afraid that line of argument will be beyond the scope vf
the Bill. TH:ut question is nut included iz the Bill at ali.

Shri Sarangdbar Das: I sm just pointing out thet, whether it is covered by
any of these Acts or not, if monopolies do not exist in the provinces, then it
should be ‘epealed i the States also. Otherwise, it seems to me that there will
be still some laws which are not applicable to the States.

Mr. Speaker: T do not mean to suggest that the argument is not sound.
My only point is that it will be beyond scope of the Bill. This Bill is restricted
to certain financial matters, taxes en imcome and such other taxes, and there-
fore the argument of the hon. Member will not be relevant to the p-esent discus-
sion.

Shri Sarangdhar Das: I spoke of these because of the Schedule of Acts, some
hundred of them, going with this Bill.

Mr. Speaker: What Schedule is he referring to? I do not find an¥ schedu'e
in this Bill. That is a different Bill altogether. I invite the hon. Blember’s:
atteption #o this Bill. He is perhaps speaking with reference t some other Bill.
Has he any remarks $0 offer with reference to this Bill?
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Shri Sarsagdhar Das: With regard to the application of the Income-1 sx
laws, I support the Bill and I offer the same remark tbat it should hsve been
applied long ago as soon as the States were merged, and any tax evasion that
the capilalists or any others may be found guilty of inside the province by their
taking shelte:: in the States, should now be located ard due assessment should
be mude on their incomes whether they huve been made during the last one
or two veurs or prior to that during the war years. '

As far as spending of the amounts collected is concerned, the previous
speaker stood for speaking them in these particular areas. I am not one to
advocate such narrow localism. But at the same time, I would request the
Government of India to bear this in nind, that these State ureas are certsinly
rmuch more backward than the old provincial areas and whenewver any additional
texes are collected fom those areas it should be remembered that more money
‘than ordinarily spent per capita in the provinces should be allocated to these
Gtate areas. This is my only request: otherwise I would not suxr that the
mozey should be particularly spent i1 that area alone.

fy owft 1w @g 0 AWAG Aty A, wF wfwg AT D
fafa g &V & aT94 990 Y § & ORI @T@ FIA 1 LEFT QAT FQ@
ge & Q 0F I FegAT Argm g1 3¢ fafm wod (merged) a1 affed
gy ammIAs e A e ' g ag e e aga &
f5 %8 21 Ga1 A= 9w X 36 X AT A I T IR Fow
F® |

WAANTITRS § &7 IQT § -3 Az & 5 N &zw
afenfen g § & fadla afY.agm wifE fadts & od 5 & QT §,
Tgt & aarew Ffl §Y g @ oz g HWfed N F8 A
g 3t g @ fanadi § &1 #9, 388 W At ag W ¥
F1fed fe @@ a8 F! IT; T AT OO FA 1 337 G AW @
Wi aFimifasm afF AT 99w RN MY sgam adf T
framal & & @¥ g wigg s 3% forar ¥Dg g A o ¢
2 ST A1RT | =9 aF &g Al g A9 AF A F AR=RAGT ¥ foq
agd @I g |
[At this stage M+1. Speaker vacated the Chair, which was then occupied
.by Skri S. V. Krishiaavaoosthy Rao (one of the Panel of Chairmen)}.

IEQ AT F 5¢ FgN wga1 g fF 596 N IR (exemption)
feat 3@r § aar fawtg (business) @ Figi AN AT T H AN RN
fear I @R @igx ¥ fawig @7 (business men) I T ITHT
AT fa9AT £ AR I 4z Ffeara A F@, WIF 3T Al
1% ¥ ag gfaar & qigm Q) Feamst F azd F:0 36 8 qh9T



TAXATION 1AWE {EXTENSION T MERGED STATES AND AMEXDMENT) TILL 329
g A 9T T Ffirdt F AT AT ET AR 399 FIEwm +9) T
TR VI

# oF g R sz g g faywdl & TN F swe ¥ AR
ARG F 7] (taxes) ST U E, #1E %o, o AT o AW F é39 § | 3@
R I 9T 3V T AT Fag @ fRu ag @ a1 S w30 fF @ mee-
Aoz gre fezar  gw S a7 3T W d3w o famd IR 53 AEreR
& § e i wadle gu ) AR A @ TfET & ot wfaw M an@y
sfuicranizfyagmisgadfrfm &8 = @ a3
a1 agl ¥ ANA F feog amar ghn, w1 Tar 77 ¥ agl ¥ IRfaal
] WA &) I f5 7 A3z I shEmr A TR AW FATER A
qX TS g &8 AT FIT AT &9 @t @A @ faqar & wenm e
[ SR & ) T S B Eaw W@ & J¥ afew (marriage)éwﬁ({ﬂi
TR TR FEFTaMN T |

§ sfifeq wrgar g 5 g SH 1 9 s g r@wr wfge
feamal & afml £ grea aga @ow &, wiee T 2461 @ AT dET X
IS agT T FAT Hifgw 1 A% 77 A 2@ Ifgu s sadft € @
qF 3T D 7 & 3T Fo uF o) @ Fored & IEE & oA W
merge) fFAT 727 W AT TUA T A3 3Ar £ 1 I3 § F5 o9 o
g7 A agl F arfagl A goq agd @R & A [k avi ;A zw-
arfas AT (ecenomic condition) I=d g & | fTIN 2w 7w
g5 € 3 ga Qo7 quR g1 1%, A fo7 gaw & oad fem o ?
safen ssg foarag 1 A ot 523 fagar @@ fes &3 o =ifem
A fagqy @7 fgma & F=70 gaw gm0 I ' F9A7 (concession)
femr st arfier | T F fawdw 77 I ag AT FIWH L, ]F
7g g aff A TfgT)

{Englisk translation of the above spesch).

Shri Labchminarayan Sabu (Orissa: General): Sir, I welcome the motion
moved by the lion. Minister of Finance. Welcoming this motion I wish to say
a few things. Why do we want to extend this Bill to the merged or integrated
stutes? We want to do so simply for the reason that we may get some more
money whereby we may be able to accord more benefits to the common people.

The first thing that I wish to sav at the verv outset is that the people of the
states that have been integrated, I do not like te use the word merged because
merger mesns extinetion, have been highly inconvenienced. Therefo.e, before
passiag the laws that we wish tc enact and impose upon states we should think
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over whether by such enactments the people of these states will get. better op-
portunities of subsisting life or not. 1 say that the additional money that we
may get from this endctment should entirely be spent in those very states and
besides this money the .Cent al Government should spend even more. Unless
this is done the conditions will remain bad for the people there.

[At this stage Ms. Speaker vacated the Chair, which was then occupied by
Shre 8. V. Krishnamoerthy Rec (one of the Panel of Chairmen}).

The second thing that I wish to say is tbat the exemption, which has been
promised therein to the people establishing new businesses should be given to
the people of those slaees only and the outsiders who wish to establish their
business there should not be given this exemption. Because if the outsiders
‘also would be given-this exemption then the states people will never be abie
%o stand on their feet. They will ever remain ealves of the monied people and
their condition would never get better.

1 wish to say one thing more. Since the sovereignty of the Rajas in the
States a number of taxes have bsan in force; there are some 60 to 70 differant
kinds of taxes. If a few more taxes are imposed on them then the states’
people will clamour that the Government of Inix have impesed upon them more
taxes and then an agitation will be launched that the Government is crushing
them. Therefore I warn the hon. Minister of Finance, not for the present bus
for the future, that the lesser the numbe- of taxes the better it would be for
the people there. Because by doing sv the people there will come %o know
hat this Government of India, that has assumed power after the country became
independent. do not burden them with so many taxes as was done by the ex-
Rajas. The ex-Kajas nsed to realize such taxes like marriage tax ete.

Therefore I wish that we must remember that the condition of states
yeople is very bad; so the additional money reslized from these taxes should
.entirely be spent there Besides this, it should also be taken into consideration
that when so many states have been merged then why the small state of Cutsch
his not been merged? I cannot understand this anomaly. It is said that
by its merger the condition of the people there will deteriorate stll more because
the economic condition of the state is not. sound. The esonomic condition of
all the merged states has deteriorated then why these states were at all merged?
Thevefore merging the Cutch State we should redlize as much money as
possible; and concessions shoula be given only to those busini:ssmen who are
bona fide residents of the said state. The businessmen not belonging to the
state, if they start new businesses, should not be granted those conocessioms.

Shri Prablu Dayal Himatsiogka (West Bengal: General): Sir, I beg to
:support the motion of the hon. Finance Minister. I would have liked if he bad
take: courage and introduced a Bill dealing with certain other matters of income-
tax law. As you know, in :ecent years, the working of this legislation has
brought_ about an amount of demoralization which perhaps has not been done
by any other single piece of legislation relating to any other department of the
Government or any other single act.

So far as the Bill introduced is concerned I welcame the provisions in clauee
10 (1) (i) g-enting certain concessions to new industries that might be set up.
Rut clause 10 {2) which follows is likely to introduce complications, unlesg the
provisions are made clear clause 10 (2) provides that where an existing business
is tyansferred the Income-tax Officer, with the previous approval c.f the Inspect-
ing Assistant Commissioner, may fix the price that will be taken into account
‘in allowing depreciation. When a party sells such an existing coacern the
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veidor will be liable te tax on the difference between the writhen down value
and the price that be obtains and if he be liable to tax on the amount of the
difference I do not understand the logic of the purchaser not being
given the benefit of that amouns. If the purchaser 18 going to be given
the benefit of a reduced smount, as may be fixed by the income-
$ax officer, in such a case the vendor also should be given that benefit. You
cannot be allowsd to charge the seller the income-tax on the amount of the
differeuce and yet not allow the benefit thereof to the purchaser who has paid
a higher price on 2ccount of the appreciated value in the present circumstancee.
Therefore that clause ought to be made clear so that the complications that
are likely to arise may be avoided.

[At this stage Shri S. V. Kiishmamoorthy Reo vacated the Chair, which
was then occupied by Mr. Deputy-Speaker (Shri M. Ananthasayenom Ayyangar)].

Then, Sir, clause 12 promises certa.in concessions to newly egtablished in-
dustrial undertakings,—to businesses Which will come into production in the
course of three years. This clause also ought to be made clearer. As it
stands, the benefit may not be available to an existing undertaking which may
double its capacity. I{an existing undertaking doubles its capacity by ordering
new plant, etc., it should be made clear thay such ap undertaking also will be
eutitled to the benefit of this provision.

Then there is clause 32 which gives certain exemptions and immunities to
persons who give certain information. I hope tha$ this clause may not en-
courage disloyalty amongst the employees and may not give ceuse or occasion
to enable them to blackmail their employers. A number of caees, I am sure,
must have come to the notice of the hon. the Finsnce Minister himself where
employees who have been dismissed have tried to teke advantage of certain
information they might have aud tried to use them for.the purpose of black
mailing. I am sure that if encouragement is given to such kind of disloyalty
the c¢ffect will be much worse than the benefit that may be available in certain
cases. Therefore it should be so circumscribed that it may not be used for
the purpose of blackmailing.

Having said so far regarding the provisions of some of the clauses, may I
also draw the attention of the hon. Miuister to the position as to how the Act
is being applied in certain Provinces? The instructions that are given from
time o time, or are supposed to be given from time to time, by the Central
Board of Revenue have created, and always create, a number of ccmplications
for the Income-tax officers and, therefore, for the assessees. On & previous
occasion ¥ mentioned the instance of demonetised government notes. I
gave instances when in certain Provinces at any rate all the amounts of such
notes which were encashed after a particular date have been taken into account
as profit, irrespective of the fact as to whether or not there was a caah balance
sufficient to cover the amount of the motes. I sent certsin instances to the
bhon the ¥inance Minister and I am sure the facts communicated to him muat
have been conclusive a8 to how the instructions are being misused. But his
Department, to which naturally the hon. the Finance Minister sent the infor-
mation communicated by me to him, have just fried to explain away their
responsibility. It may be .very well and very easy to explain these things.
hnt tho offect of such cases should be taken into considerstion by the Depart-
ment as to whether or Dot they are directly affecting the income, and the
Income-tax that is consequently realieed by the Depsrtment. It is very easy
1o realise certain amounts in excess of what should be done, but it has a
very bad and demoralising effect on butiness and it does bring about e oertain
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amount of discontent and uncertainty as to how the Department is going te
act. Therefore it is up to the Department to see that cases which dre brought
to their notice are not explained away even when they Mnow that thers is
sufficient ground for taking action. Simila:ly, at the present moment, what
is happening is that the Income-tax officers only take up the big cases, that is,
cases where the income-tax assessment is above, say, Rs. 25000 or the
income is over a certain amount, because they ure expected to dispose of a
rvutnber of cases of certain amounts.

The Honourable Dw. John Malthai (Minister of Finance): May I suggest
that these matters are not strictly relevant to the provisions of the Bill? They
cover the general administration.

Shri Prabhu Dayal Bimatsingka: I adi:it that they do not relate to the
clauses of the Bilt before the House, but I will not have an opportunity of
drawing the attention of the hon. Minister as to how the Income-tax Act is
buing applied, hew it is causing havoc and how intead of helping the Gov-
ernment te reulise more :evenue they are acting............

Mr. Deputy Speaker: How is general discussion on the Income-tax Act or
the lnvestigation Commission relevant here except insofar as what the ho.
Member may speak with reference to the provisions of the Bill so as to enbzle
the Select Committee to come to any pa:ticular cenclusions? I think the hon.
Member need nos digress upon all those points. If he has «ny more, he may
refer to particular provisions of importance instead of gning into detail or any
general principles relating to this matter.

Shri Prabhu Dayal Himalsingka: Sir, T bow to your ruling. But what I
was saying was this. Take clause 10(£). Here you make a provision that certain
concessions will be given. But if the Department does not act up to the pro-
visions of the law and if they try to act on certain private instructions given by
the Central Board of Revenue, can I not bring that to the notice of the hon.
the Finance Minister that even when you make certain provisions your Depart-
ment do not act up to them and they just try to twist them and act in =
manner which they are not entitled to?

Mr. Deputy-Speaker: It may not be strictly relevant for this reason that
if the hon. Member brings to the hon. Minister’s notice any particular cases
relating to general administration certainly the hon. Minister will take action.

Shri Prabhu Dayal Himaisingka: Very well, Sir. Then as regards the:
clauses I have given my suggestions as to how they should be improved and
how certain of the clauses should be made clear so that any doubt that may
arise on account of the present draft may be removed.

B

The Honourable Dr. John Matthai: M. Deputy-Speaker, as the matter
is going te be exumined thoroughly by a very representative Select Committee
of the House I do not think it is necessary for me to deal in detail with the
various matters which have been raised. What I propose to do in the brief
time that I way take over this is to deal only with some of the mo-e import-
ant matters. My hon. friend Mr. Biswanath Dss yesterday asked me why
this law wa«< not applied earlier to the States, particularly in his part of. the
country. The real reason is that although those States were taken over for
Central administration through the agency of the Provinces they were not
really ‘merged’ in the technical zense. They did not become merged States
until quite recently.

With rega-d to the general quection of allocation of Incometax. this is not
a matter on which I could possibly express any opinion at this stage because,
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as the House knows, the whole question of the dietribution of the divisible
portion of income-taz is now under examination by Mr. Chintaman Desbsukh
who has been specially appointed for the purpose of arbitrating on that issue,
.and till his award is published it is not possible for me to make any stasement
on the partioular issue; and even that would be a provisional arrangement
pending & final decision by the Finance Commission to be set up under the
new Constitution.

There has been a good deal of reference to the manner in which the con-
cessions referred to in the Bill should be sdministered. The Rill gives Gov-
ernment powers in regard to merged States to grant modifications m oases of
special hardship. On the one hand the suggestion haes been made that it
should be applied fairly strictly, on the other hand it bas been suggested tha$
.it should be applied with a certain amount of liberality. What Government
preposes $o do is to talle a middle course in thia matter,

I think Dr. Deshmukh yesterday raised the question whether any agree-
ments made by the Princes with industrialisté would be teken into considera-
tion. That ia one of the mattera which would necesaerily be taken into
account and in the instructions thet we have issued to Income-tax Officers
under the order promulgated under this Ordinance we have already asked them
to collect information regarding these special agreements so that they might
be taken into account by Government in order to determine what concessions
might reaeonably be given.

The hon. Member from Tehri-Garhwal yesterday ralsed the question whether
whas I 6aid in reply to my hon. friend Mr. Tyagi was consistent with the pro-
vision in the Bill which extends these Actg to merged States with effect from
the 1st of April. As I esid yestarday, it does not in the least vary the state-
ment I made to Mr. Tyagi because our intention is that the Indian rate should
apply only to income earned after the let of August. It is mnecessary for
technical reasons to provide that the Acts concerned would be effective from
the 1at of April because these Acts refer $o assessment years. But what we
propose t¢ do in this matter is that a rebate would be given in respect of the
income between the 1st of April and the Ist of August and therefore that
income would be excluded from the assassment altogether. The hon. Member
may rest assured thad the position is quite eafe from his point of view.

The rest of the suggestions made have been with reference to the conces-
stons provided in the Bill for new industrial undertakings. These have been in
force for a whole year and I personslly feel there is no need for making any
changes in regard to these provisions which, witbin the framework of these
‘¢onoessions, have on the whole worked reasonably well.

My hon. friend Mr. Himatsingka made various suggestions as to how the
Inpome-tax Department should do its work. Most of the matters which he
Taised this morning are matters on which he bas made representations to me
and he knows these are matters into which I have been looking. He has
22id gome hard things about the Incometax Department. The Income-tax
Department has an extremely thankless task. In view of the huge accumula.
tion of arrears that we were faced with some time sgo, it was necessary dor
we, really at the insfance of the House to issue strict instructions to our
ofﬁcgrs t see that these la’ge arrears were reduced ss quickly as possible,
Having iesued these instructions to them snd having got them ¢to put more
energy into their work. I cannot at this stage turn round and tell them. ‘“Tou
have been too energetic. You had better slow down now”. If I did that, it
W‘nulfl de}’nomﬁse the whole Debartment. I shall see to it that while evers
pie .that is due to Government is collected promptly. at the same time better
;‘ﬂg;_aom would be cultivated between the Income-tax Department and the

e
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@1 Kishanmodan Tripathi: What sbout allocation of the revenuss?

The Homoursble Dr. John Mstthal: I thivk my hon, friend Mr. Tripathi
is thicking of allocations in a different semse. 1 think what he wanig ie that
whatever tax is collected in the merged States should be used for tlfie benefib
of those merged States. It raises an issue on which I am not in a position to.
say aoything now.

Sbkri Mahavir Tyagi (U. P.: General): One point seems to have missed the
attention of the hon. Minister, My friend Thakur Krishna Singh, ex-Minister.
of Tehri-Garhwal State, had raised a point that the idea waa rejected by the
Btate legislature there because those in the service of thab State were beln,
paid less than people in India because there was no income-tex. Now, wit
the income-tax levy they will be unduly burdened. Either their pay should -
Ye raised because iill now their pay was asséssed on & no-income-tax basis or...

The Honourable Dr. John Matthal: My hon. friend is aware thst under the
Bill the Central Government would have power to take specisl circumstences
into account in order to see that suitable modifications are made. He cannot
expect me to give a decision in regard to a specific case here.

Toskur Krishna Singh: There is another difficulty. The old taxes were in:
force from lst of August 1949 to 3st of December, 1949. So, I think this
sn idea to the House of the extent of unemployment that prevails with ali
the 1st of December 1949 and the old taxes were collected up to. las December.

The Honourable Dr. John Matthal: That would be so.
Mr. Deputy-8peaker: The question is:

“That the Bill to extend certain laws relating to taxation on income to certain areas
administered as parts of Governor's Provincez or as Chief Comsmissionors’ Provinces and
forther to amend certain laws relating te taxation on income be referred to a Select
Committes consisting of the Honourable Dr. B. R. Ambedkar, Shri M. Ananthasayapam
Ayyangar, Prof. N. G. Ranga, Shri § V. Krishnamoerthy Reo, Pandit Hirday Nath
Kunzru, Prof. K. T. Shah, Shri R. K Sidhva, Shri B. Das, Shri B. P. Jhunjhunwals,
Shri V. Ramaish, Shri B. N. Munavalli, Shri R. L. Malaviys, Shri G. 8. Guha, Pandit
Thakar Dap Bhargava, Dr. Mono Mohon Das, Shri Deshbandbn Gupts, Shri Mahavir
Tyagi, Bhrimeti G. Durgabai and the Mover, with instructions te report on or before.the
16th December. 1849 and that the number of Members whose pr zhall be Y
to constitute a meeling of the Committee ghall he five.””

The motion was adepted.

INDIAN MERCHANT SHIPPING (AMENDMENT) BILL.
The Honourahle Shr! K. 0. Neogy (Minister of Commerce): Sir. I move:

*That the Bill furlher to amend the Indisn Merchant Shipping Act, 1623, be taked
into consideration.’ :

The Bill, as hon. Members sre aware, is intended to enable Government to
set up Seamen's Employment Offices at ports in India. It would interesy the
Housee to know that the seamen that are recruited at Indian ports constitute
a very large proportion of the total seefari opulation of the world. In the
case of the U.K. shipping, it is estimated thatfully 25 per cent. of the geamen that
overate the Britisb. shipping sre recruited ab Indian ports.. The total number
of semven that are recruited at Indian, ports, hasbeen variously estimated 8%
between 55.000 and 60,000 but ths total seamen”available for recruitment at
these ports have been estimated ab vetween two and three lakbs. = That gives
an idea to the House of the extent of unemployment that prevails with ot
its attendant evils.
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It bas long been recognised that the fundamental problem of the Indian
sesmen or rather the seamen recruited at Indian ports is that of organisation
of recruitment iteelf. The methods of recruitment that have prevailed have
been in operation for the most part of a century witbout any material change.
As the House is aware, $he welfare of the seamen has been $he subject matter
of discussion now and sgain at International Lahour Conferences. The esarliest,
Conference of which I am awsre was the one that was held at Geneva i the
wvear 1920, where the question of ths employment of seamen came up for
direct consideration. The Geneva Conference adopted a Convention, called
“The Placing of Seamen Convention, 1920’", seeking to regularize and improve
the different methods of ceecrwtment that prevail in various parts of the
world. I would give very brief extracts from two relevant Artlcles of that
Conventxon

Article 2 ran as follows:

“The. businesa of finding employment for seamen shall not be carried on by any person..
company or other agency as a commercial enterprise for pecnniary gain......

1 bave not given the full Article 2. That ig not necessary for my purpoes "
Let me add that the system that has been obtaining in India falls within the
mischief of this particular Article.

Article 4 ran as follows:

“fach member which rstifies this Convention agrees that there shall be organisvd and-
mainfained an efficient and adequate system of public employment offices for finding
empleyment for seamen without charge. Such system may be organised and maintained
eithei— -

{1) by rapreuema.&we 2ssuciations of sbipowners and sesmen jointly under tbe rontrol
of a Central Authority; or

{(2) in the absence of such joint actiom, by the State itself.”

This Convention came up for consideration at the hands of the Government
of Iudia in 1921 and the Government placed their recommendations before tbe
two Houses of the Central Legislature, to the effect: that the Convention should
not b2 ratified by India. That Resolution was adopted by both. the Houses:
of the then Legislature and therefore, the Convention was not ratified. Io
the Resolution that was placed before the Legislature by Government in tha
connection, it was sdded—although recommending that the Convention should
not be ratified —that ‘‘an examination should be undertaken without delav of.
the methods of recruitment of seamen at different ports in India in order that
it might be definitely ascertained whether abuses exist and whether those
abuses are susceptible of remedy.”

May I respectfully suggest thab we might perbavs stop here. because ¥
havs to continue on a different point.

The Assembly then edjourned for Lunch till Half Paat Twe of the Clock:



* The Assembly reassembled after Lunch at Half Past Two of the Clock
Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in the Chair. -

INDIAN MERCHANT SHIPPING (AMENDMENT) BILL.—contd.

The Honoursble 8hri K. 0. Meogy: Bir, before the House adjourned I had
anentioued that in 1921 the Government of India while deciding not #o ratify
the Geneva Convention of 1920 had agreed to have an enquiry made into the
system of recruitment of seamen and aleo the alleged prevalemce of abuses in
‘that connection. A Committee was appointed by the Governmen) of India
‘to undertake this enquiry under the Chairmanship of Mr. Clow who later
‘became Sir Andrew Clow and was a Member of the Executive Council of the
Government of India. That Committee criticised the psrevelent system in
somewhat ecathing terms so much so that the Government of India in their
resolution, which was published in the Gazette stated that ¢ the Government
of India decided to treat as confidentisl the first three parsgraphe of the report
which described the existing system and the abuses to which it ie liable.”’ In
summarising the priucipal recommendations of the Committee that resolution
olserved gg follows:

“The Commit are unani \y of the opinion that the eystem hes led to grave
vbures which no mere amendment «f detaila.woald satisfactorily remove They (the
Committee) have come to the conclosion that it is imperative to introduce an entirely new
svetem which does not involve ihe employment of intermediaries. It ia clear that if brokera
and ghat eserangs are no longer to be empleyed, arrangements must be made to carry omt
the duties at present entrusted to them. The Committee point omt that this can only be
iectsd by the organisation of empioyment buresun.”

Now, in a sense, it is this suggestion of an employment, bureau thet was
made b&the Clow Committee in 1922 that I am virtually seeking to incorporate
in thig Bill after a lapse of twenty-seven years. It appears that the Govern-
‘ment of India did not take much serious notice of the recommendations of the
Clow Committee andl did not take any effective aotion for the purpose of re-
moving the abuses complained of. Sir, I wanted to give a historical back-
.ground of thie proposal in order that the House may appreciate the issues that
are involved in the present meaaure.

Now T ghould like to tell the House very briefly something about the exuaot
system that prevails. The system was. the same in the case of Bombay and
‘Calcutta ports. These are the porte where the recrnitment actually takes
place, buy {he Calcutta system was modified in the year 1941. Now under the
Bombay system what happens is that the choice of seamen is largely left in
the bands of the shipping companies or their recruiting agencies. In Bombsy
the serang and the butler are first of all chosen on bebalf of the shipping con-
-cern and it is left to the serang and builer who are calléd eenior ratings to
recruit the subordinate ratings of their own choice.

Very recently a responsible officer of the International Labour Office,
"Dr. Maud studied the system in India and in referring to the Bombay system,
he hue given a graphic deséription of the conditions under which actual racruit-
ment takes place. Referring tu one of his experiences, he eaid: ‘‘The Writer
arrived ontside ‘the Bombay Shipping Office to find an excited vociferous mob
et caced in a free fight in which the Pclice bad to intervene after a few broksp
“ficads liad been suftered.”* That fs the Bombay sysbem.

Ths Caleitta syvetem, as I have already stated to the House, bas been
-changed since 1941 and it now goes by the name of the ‘Open Muster’ sysbem.
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On this also Dr. Maud has au illuminating observation to make. He said:
“‘the new method is known as the ‘Open Muster' system’ and then he
observes: ‘‘it is certainly ‘opeu’ and it might be called ‘muster’ but it most
definitely ie not a ‘system’’’, That is the Calcutta system. What happens.
in Calcutta is that on any particular occasion when the selection for recruitaent
has to be made, all those who are willing to be considered stand in the open,
in different lines, and sgents of the shipping concerns pass througb those lines.
to look at the papers which these people bold in their hands indicating their
records of service and they are then selected. Now here again what Dr. Maud
said would be found to be interesting. He refers to a oase where a seleciing
officer had written on his palm in indelible pencil the numbers of certain dis-
charged certificates, the holders of which bad paid 2 bribe in advance te ensure
being picked. The trick was discovered and the officer narrowly escaped
lynching. This is & characteristic of the Calcutta system.

Now in Calcutta we have, just as we have in Bombay, what is called a.
‘maritime board’, the maritime board being representative of the interests of
shipping as also of labour organizations. Government have no part. to play
in cermection with this Maritime Board except in an advisory capacity, if our
officer's advice is taken. Now in Calcutta this Maritime Board was organized
at the instunce of the Calsutta Liners’ Conference, and at the request of the
Conference, the Government ageed to co-operate in its working and this zo-
operation ceneists in merely tendering advice by the Sbipmping Officer aud
nothing more than that. The legitimate function of the Maritime Board i to
settle the general termes of employment of seamen and not to be responsible:
for zctual recruitment of individual seamen. Sir, it is, of course, possible
where labour ie efficientlv organized to lhiave the task of recruitment of seamen-
te be entrusted to such bipartite organizations, organizations on which the
refresentatives of the employers as also representatives of efficient labow
organizations could find a place, and that is the system that is to be found in
certain countries of the world, particularly in the United Kingdom and in the
U.S.A. But there are other maritime coimtries like France, Italy, Netber-
lands. Norway and Sweden, where the system of employment Bureau under
Government auspices has been introduced.

What we seek to do in thie Bill is to authorize Government to establish-
Government organizations for the purpose of recruitment of seamen. It is
not the intention of Government to exclude the possibility altogether of bi-
pertite arrangements to function. If Government are satisfied that in any instance,
for insiznce either in Bombay or in Calcutta at any time it. is possible to leave
the responsibility of recruitment to these bi-partite organizations, Government
might. be content to watch the situation from a distance or with giving advice,
apart from exercising some kind of general supervision and control.

What is essential at the present moment in the circumstances that prevail"
in the recruitment of seamen is to weed out the unsuitable. I have already
indicated that a very large volume of unemployment prevails in this profession.
The firet essential i8 to weed out the unfit by medical examination, not merely
bv medical examination but aleo by finding out actually how many of them
whose names appear on the rolls are reallv bogus persons, because T am told"
that many of these seamen whose names stil} appear on the rolls are no longer
in the land of the living. Then there ie an idea also of undertaking 5 scheme
for the training of ratings. Thas would benefit the new entrants in the future.
Now all thig derends unon an effective supervision and control op the part of
QGovernment and it is for the purnose of providing a machinerv that aould he
entrusted with this task that I have made this propeal in this Bill for the ap-
pointment of seamen’s employment offices.
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As 1 have already atated, there ia no desire to exclude the bi-partite orga-
pizations that may be found to be sufficient for the purpose of advisng Or even
of undertaking the actual work of recruitment on behalf of the employmeut
offices, bui everything would depend upon the conditions that might prevail ab
the ‘time as regards recruitment and also the efficiency with which these labour
organiratiops would function, Sir, this is the object of this Bill and 1 hope
that the House will not find it difficult to accord its approval to it.

Mr. Speaker: Motion moved:
“That the Bill further to amend the Indian Merchant Shipping Act, 1823, be takem

into ¢onsideration

§jt. Kalddhar Chasliha (Assam. GQeneral): Sir, the hon. Mr. Neogy has
given in full detail the entire hisvory of this covenant and also thie Bill. He
.has taken very great pains to trace the history from the Geneva Convention .
down to the present day and he has also given a description of Clow Enquiry Com-
mittee. But that was as far back as 1922 and I do not know what the re-
-con'mendations of this Committee really are, and he has not been good enough
to give us a summary of those recommendations, but yet what he said was
that if the present Bil} is passed, all the defects would be removed. But I
.am sorry 1 have a suspicion abeut,the whole thing. It seems we are depriv-
ing by this measure the freedom of the individual to choose any occupation he
likes. If they have to go te an employment bureau and get themselves regis-
tered for emplovment on payment of some fees, we may find ourselves in a
vicious circle. Probably all the cotruption and bribery which now exist will
rearpear under this method also. I know of some cases in which very inselli
gent young fellows ran away from their homes, got themselves in teuch with
some captains for service in ships, ultimately becoming efficient seamen and
sailors 1 know of one such man who went to Bombay wunder an assumed
narve and after service in some ships became the captain of a small ship, If
wo have the system proposed by the hon. Minister for selecting seamen,  we
will be “depriving our youths of their originality for certain things and also their
ubility for leadership. 1 do not think we can approve of the system prevalent
in Bombay or elsewhere. Whatever it is, the system advocated twentyseven
yenrs ago should not be adopled now. Bir Andrew Clow was not a liberal states-
man, We know he was a great reactionary. We know him as Governor of
Assam. We know his views and as such his recommendation should not be
adcpted. He was not sympaihetic to labour and his recommendations for
1abour would not be beneficial fo it.

Sir. before ccming forward with a Bill of this kind I feel that the hon.
Minister should have appointed a small committee to go into the question of
amending section 26 of the Merchane Shippimg Act. People in Bombay should
have been censulted. The hon. Minister gave the names of three countries
where such employment bureaus existed. But may I point out that in* other
advanced countries there are no such employment bureaus? What is the
reacony for i? 'They must have cogent reasoris for not having them. In such
circumstances why should our hon. friend, who is known to be intelligent and
-capable, come forwsrd with an amending Bill of this kind? He has present-
ed certam facts to us. but not important .facts justifying the passing of g
megsure of this kind. Unless we have the views of a duly appointed enquiry
committee or the views of the Governments of West Bengal or Bombay, we
sbould not agree to this measure. He has not told us what the views of thoge
~Governmentg are.

8brj nx 8idhva (C. P. and Berar: General): The ports are ot within
their juriedickion.
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Sit. Kuladhar Ohgliba: But those Governments would have their views
in matters like this. I am surprised that Mr. Sidhva has spoken like thad
He ought to have hie own views on matbers presented to him. My submission
is thot thie Bill will deprive our young men of the fundamental right of ehoos.
ing their own vocation end compel them te geo through certain bureauoratiq
formalities fo- getting employment. T have some experience of Act VI regarding
the agency for recruiting labour for tea plantations and the abuses there. My
ton. friend Mr. Neogy was once upon a time an advocate for the abolition of thay
A¢t. He was then a non-official Member of this House. I do not see any
reason why bhe should change his views now and bring into existence a system
which he disliked. At any rate, Sir, we should have the opinion of the Seamen’a
and Sailors” Committees on this measure before we agree ‘to it.

Sir, if Government open some trsining centres for our boys % become
seamen I would support thie measure. For the reamsons advanced by me I
nave suggested an amendment to the Bill.

The Honourable Shri X. ¢. ¥eogy: Then what will remain of the Bill?

Sit. Euladhar Chalths: But I say, you are depriving a man of his right %o
select his own o:cupation. Why are you rushing with this legislation?

My, Spsaker: The hon. Member is repeating himself.

®]t. XKuladhar Ohaltka: They ought not to have come with a legislation of
tbis sort. They should withdraw fv.

* Pro1. 8. @& Ranga (Madras: General): I am surprised that my otherwiae
very cooi-headed friend has warmed himeelf up so much.

‘the Hounonrabie Shri K. ©. Weogy: Because of the association of this piece
of legisiation with the name of Governor Clow.

Prot. N, @&, Rangs: I do not think there is any justiﬁcation for such severs
critieism of this Rill. ln various other countries, not only in rsgard to this
amall matter, out in regard to general employment, what ig known as com.
pulsory 1abour exchange is being establisheu. uLast year, when the I.L.0. met
at San Francisco, it considered this matver uad made recommendations to all
the countries to establish labour exchanges yor ad employment so that every
worker would be assured of a job ana wourd be provided with the necessary
, trsining and he need not have 10 aepeno upon the sweet will and pleasure of
* this or that emplover 1 am gaa vhat at jeast in this regard the Government
prcpose to bring in compusory registration at an employmest exchange. I
-do not think there is any need to be efraid of this employment exchange.

Tbe hon. Minister has already statea wwat wne I.L.O. representative himeelf
has testified to the existence of evils in the: exmung system. Even if this em-
pleTment exchange were to induige 'n a certstn amount of red-tapism and
corruption, that cannog come to even a tenth part of the currdaption, ete. that
now exists, as between tne snipping autnorities on the one side and the recruit-
ing ogents on the other.

Secondly, Sir. there has been a tremeodous amouot of unemployment and
people who got into it some time ago have made the profession a caste pro-
3. fession, a traditional profession so much so that they have made it

P- M- . sort of vested mterest. Many others wanted to get into it, especisl-
#v during the war, but what happened? These others could not get in because
‘the others who haed gone in before had established themselves there and would
#of: allow apy chance to the nmew people to get an entry in this induatry.

8jt. Xulaghar Ohaliha: That happened in Caleutda.
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Prof. X. @G Ranga: In Bombay also. Because the prospects there aze
better than on land and other unskilled employments, more and more people
are anxious to get into this industry. We are now going to . develop our
merchant navy and our Navy and we musb make sure that we have a large:
enough body of people from whom we could go on recruiting the requiasite
number of people and the right sort of people. How are you going to do i
i vou are not going to contzol this evil. this evil of tradition, this evil' of caste,
this evil of corruption?

Thirdly, Sir, ihere is no reason why we should grow s¢ very angry with.
Mr. Clow. It may be true that when he beesme s Governor, he became a bad
man, ] do not know. I leave it to the experience of Mr. Chaliha, But when
he was Labour Member here and earlier when he was Labour Secretary for a .
number of years, I had the honour of working with him in this House and I
can testify to this that Mr. Clow was considered to be one of the best friends of
Indian labour and labour in general.

Sbri B. Des (Orissa: General): Better speak for yourself.

Prof, N. @, Ranga: Of cowmse, I am speaking for myself, not for Mr. Das,
because Mr. Dag has always been the friend of the empluyers. Obn that Com-
mittse with Mr. Clow was associated Mr, N. M. Joshi whose Iabour credentials
even Mr. Das would not question. It was a unawvimous report. They made
this report so monyv years ago, some 27 years ago. It was not the fault uf
Mr. Neogy that he hay come forward with this Bill to give effect to their re-
ecommendations ot this late hour. Obn the other hand we should give him
credit that »t least now he has come forward with this Bill even though all
these years so many of his predecessors had neglected their duty. Now we
are going to develop our merchant fleet and our Navy and therefore we are
anxious to put more and more people, the right sort of people. there, and we
do not want mere unskilled people to be sent in. Therefore the Govemment
ie taking upon itself the responsibility of starting a training centre to train as
many of these people as possible, making them skilled. This will also save
the seamen from the evils from which they have been suffering all these years.
8ir, 1 bave great pleasure in supporting this Bill.

The Honourable Shri Jaglivan Ram (Minister of Labour): I would noé
have intervened in the debate but for the warmth with which Mr. Chalihg has
raired so many points which are not relevant to the proposals contained in the”
Bill. Mr. Chaliha said that employment offices or the appointment ot Em-
pleyment Officers will deprive the individual of his choice of oceupation. Sir,
it is very difficult to understand how Mr. Chalihe reaches that conclusion that
by the recruitment of seamen through the Employment Officers or the Em. '
ployment Offices they will be deprived of their choice of occupation. In the
first place, only those persons who are working as seamen or who are willing tor
work as seamen will be employed by the Employment Offices, and so the
question of depriving them of their liberty of choosing their occupation does
not arise at all.

Secendly, I do not want to go into those details which have already been
covered by my colleague the hon. the Commerce Minister. The one point that
T would like to stress is that the analogy of the Arkati (Indenture labour)
system or of indentured labour does not arise ab all. As a matter of fact, when
Mz, Chaliha rose to speak on this motion, I was surprised as he comes from &
province which has no proximity to the sea, and my apprehension was justified
when he brought his knowledge of the recruitment of lshour for the plantations:
of Assam to bear upon the recruitment of seamen.

Sbri R. X. Sidhva: His wider knowledge.
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The Honourable Sbri Jagjivan Ram: His description of the recruitment of
plantation labour held good some one or two decades ago, but those conditions
have ceased to exist even among the plantation labour since we appointed a
Superintendent or Coatroller of Emigrant Labour to administer the Emigrant
Labour Act. I am sure Mr. Chaliba is well aware that there have been effected
80 many changes and improvements even in the recruittnend of the labour
meant for the plantations. His analogy of indentured labour does no% hold

good at sll in this regard.

Then be raised the question whether the Governments of Eombay and
West Bengal were consulted in this matter and Mr. Sidhva has given him a
reply, but I may meation oue or two things for his information. When some
tim= ago a bi-partite organisation was set up for the recruitment of seamen,.
Dr. Suresb Banerjee was Labour Minister of West Bengal and be approached
the Commerce Ministry and the Labour Ministry as well in this respect. He
was insistent. that Government also should be represented on that organisation,
and since then we have been thinking whether we can evolve a scheme by
which the Government will have an effective voice in seeing that right sort of
people are supplied to the industry. After examining the schemes prevalent
in different countries, the Commerce Ministty came to the conclusion that it.
will be in the best interests of not only the seamen but also in the national
interests to have the Employment Exchange system here. If I may inform
the House, Sir, a very large percentage of those, who are lmown as seamen
are. not only unsuitable or unfit for employment but a very large proportion of
them are not Indian nationals. Therefore it has become necessary that some
sort of rational scheme should be brought into being to see that suitable persons
are engaged in this profession and the corruption, bribery and nepotism that is
going on is ended. I think I bhave given some information on the points which
were raised by my friend Mr. Chaliba, of course based on bis experience of
plantation labour which has not got much relevancy to sea labour.

Shri B. Des: 8ir, I wholeheartedly support the measure which thé hon.
Commerce Minister has introduced. The main points which I desired to touch
have already been covered by the hon. Shri Jagjivan Ram. My reasons are
from the security point of view. I am nob interésted in what 8ir Andrew Clow
did or what Mr. N. M. Joshi did. My friend Prof. Ranga gloats upou the con-
tinuity of the labour policy of Sir Andrew Clow and even of my old friend
Mr. Joshi. But I hope sometime when he thinks quitely he will find that the
labour policy of Sir Andrew Clow has done industry and industrial develop-
meant in the country the greatest harm. But that is not the point under dis-

cussion.

Since the partition of India some of us have been very agitated about the
seamen tha$ are being employed in the Indian Merchant Shipping or in the
Royal Indian Navy. Most of them come from Pakistan. They are from East
Bengal, the home province of the hon. the Commerce Minister. Today one
does not know whether a seaman is an Indian national or a Pakistan national.
There are many who are now ushered in as nationals wunder the citizenship
article of the Constitution which we have adopted and these people are not
Todisns. They may be Indian-horn but their allegiance or loyalty is to another
courtry. It is high time that the Government adopt the system of smploymong
exchange bureaus, by which we would know the nationality of the seamen
whom we sre recruiting. There are seamen from Janjira who are mostly
Muslims but there are also other people from other parts. The people of
Chittagong, for reasons of race, classify themselves as Indians. But the
moment the stege of eatning is over they become’ very loyal and faithful
citizens of Pakistan. That is @ problem which we will have to solve and
avorl the oonsequent dangers. We do not want Quislinga either in the Indian:
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Navy or in the Indian mercsntile marine. With the employment bureaw funo-
tioning we would know the natjonality of every prospective seaman who is
icgistered. There are Hindues in Bombay Presidency and there are people in
niy own province of Orissa who will prove able seamen. Somehow the British
mercautile marine and the foreign merchant ships bad never allowed Hindus
to euter as seamen. There were prejudices and ather reasons against them
but today we should have a larger horizon and a broader view point. Arve we
going to employ Pakistan seamen who might temporarily call themselves Indians
and who might! later do sabotage both in our merchant shipping as also if
possible in the Indian navy? These faxts compel me to support the measure.
‘fhe hon. Labour Minister knew this, he knows it and even hinted at it and I
.2 sure he will help the country so that we develop and trsin the right type of
seamen.

I am glad my friend Dr. Keskear is here. However much friendliness we inighd
show to the neighbouring territory of Pakistan we will have to safeguard our
selves against the possibility of Pakistan seamen under the guise of Indian sea-
men doing sabctage. In case Pakistan declares war against India this is quite
possible. T am not Very happy over Pakistan's attitude towards us today.
So for security ressons and also for the safety of Indian bottoms engaged in
trade and commerce I am glad to support the measure.

I am glad to hear from my hon. friend Mr. Jagjivan Ram that the old in-
tentured labour system has been put an end to. But I would remind my hon.
friend Mr. Chalibz that it was Orissa labour that was maltreated in the tea
gardens of Aszam for years. It was they who were sweated and it was their
lifeblood which enriched the English planters of Assam. Mr. Cboliha may have
his suspitions but he will agree with me that Republican India should be
strong and healthy in commerce and trade and our security should be fool-
proof. In the Indian nnvy we must have seamen who are patriotic nationuls
and not those who only seek employment under the guire of being Indiaiy
pationals. I know that it will be a hardship to many people in Chittagong
districy, who are todny employed as seomen all over the wor!d. They go by
the name of Indians. Up to now we heid no registration office for nationalisation
or citizenship. U.K. was the Jargest recruiting place for the employment of
Indian »eamen in foreign bottoms. I would be glad to hear from my friend
Mr. Neogy that they have in mind this point of nationalisation and citizenship
a2nd that wreng notions of citizenship will be set right by these employment
-.exchamges.

o sAREw aig - oFef @), @ ogEa fifg 7 @ Feo
fed a7 & Iwarmor Y 273 O F @nFw g 5 gawrafada @ ewar
g1 7S g 293 € f& §1RT (seamen) s 1 I § I faew
(ships) ST7 AR & | o7 T1get farew WY, a9 @A F 397 @Y AT 1 gW
fa gn Sl 3t fafaT (shipping) vaT&T 17 & foiqs @aw fas ands
TEW |G AT | gH Sl #1 g A woar grn fs gl Wiaw afage
FUE § IERT A7 d g qav WaSTT w0 (DA gfma W T
FT W FAT (labour)® IF 5T, §a AzfeA §1 wgrer 7 F9d 3
% o 71 & for o 49, @Y M wr I | aTHR TR A ™Y
wlafafe @1%% gf7a7(Sesmen union) # W1 91 37 TWEm &
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Tr TR & IF3 @ I & AT AT (se8) &, TEF ¥, N FW FQ
£, 390 W IRR 0T FyAs A g & T fagAw AN g, I
FfE & gu IaM AF 7T gvF § | T (FATE TN IA47 LIQ QAVE
5 3foeaT AT 7| W 7 @ FT AR F IeA AN @ qRA, N QAT
Ffaa N §, AW wadEe & Sfafafy F 9a @, @ I S A F
I\ 44 a8 W Qar & e qaddz O d17 § 7 TH gIw F S,
AN IEF AT N FTW 7, FEY eATAAT FS W@ @0 5@ o ww
g7 9T Par & v fr fafyr it arforer 70t 7 @@ /TR
%, I fafy ¥ dar &, 4R qO ga S em A §T | F A AR §
f% Szqdz FAIA (employment exchange) Wifwa &, & fra 3ad
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F @gar g s afada alsT £7d@ & a1ser gom )

TF q1F 30t arE FF @9 (seamen)dF Fifae T@F € K37 W
% 2+ At TE@ ) A 77 &) {IH! 97T &1 FJq AT A7 T 1 A=
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W3 AR A AT AT G FZ | TAAT SIS Fvan § 6 q@ -
afafara® (non-official) A+ 7f3q3 € at 3@+ Afed § ga ™A
®1 AT AT  HA RAT 4 STF F4T g ¢ g A 07 T4 T& §FH&AT
< @Y A AT qRE § ag FT &) I |

(English translation of the above speech)

Shri Taksghminarayan Sshu (Orissa: General): Sir, keeping in view the
-sauses set forth in the proposed scheme. I consider it is capable of alteration.
In the first instance it is observed that seamen exceed the mumber of
available ships. The moment the number of ow ships ¥ increased, it will
beccme possible to absorb all the available seamen. The fresh registration of
seamen should not be necessary at places where their umions exist. Such a
course will be only at the expense of those unions. No harm will come if the
channels of various seamen unions are availed to bring the labcur to do the
right thing or send all of them abroad for work. The Government. should they
60 desire, can have their representatives in the unions. The [cur regarding the
majority of seamen being of non-Indian natlonality as an aftermath of Parti-
tion can be eliminated through these unions. Whenever the Government are
apprehensive of the presence of non-Indians in spite of the Indian nationals in
them, they can have their own representatives therein and the whole matter
will have a smooth sailing. I rather fear that, should the Government make
arrangements to this  end workers of the wunions will lose their
freedom of action I entertsin grave fears about the proposed scheme in
the form it has been put before the House by hon. the Minister of Commerce
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and wish it not to be passed in ite entirety. I doubt if the Erployment Ex-
chauge Offices can do any material good to the common man or at least I don't
understand it. Taking all this into consideration I am of the opinion that it
shall be better to vffect enly minor changes. '

Another point has just been made. This is that seamen being not well
qualified need training. All would welcome this suggestion. Once arrange-
ments to this effect are complete, all those people working as seamten will surely
like to undergo training. There can be no difference of opinion in this matter.

I will not like to say more in this connection. I don’t see any harm if the
seamen are selected or sent to sea by the non-officia!l unions. I hope hon. the-

Minister of Commerce will kindly explain the matter so that my doubts are:
removed.

Prof. ®. G. Ranga: Sir, the question may now be put
Mr. Speaker: I will allow Mr. Naziruddin Ahmad to speak a few words.

Mr. Nasziraddin Ahmad (West Bengal: Muslim): Sir, it is somewhat:
surprising that some very ordmary commonsense remarks of my friend Mr.
Kuladhar Chaliha should make some big guns in the House like Professor
Rangs, Mr. Jagjivan Ram and Mr. Das to diecharge their bullete. What my
friend Mr. Kuladhar Chaliha said was that there is corruption, and he mentioned
some instances of corruption. This argument was controverted by the absurd
argument that his experienee was confined to tea labour and did not extend to.
sexrnen. But corruption is a class by itself, it is 8 classical institution. It does.
not depend upon the particular place where it ie practised. It is & very general’
trade which thrives in any atmoephere and a man who has studied corruption i
one place is, certainly competent to express his opinion in other spheres.

Sir, I quite agree that there is corruption. The head-breaking system and
other things mentioned by my hon. friend are perfectly true. But what you
are going to do is that corruption should no? be practised by non-official agencies,
that there should be a government controlled agency to do that for them. I sub-
mit that there is a grave risk of corruption being introduced in the labour offices-
which you are going to eet up because human nature is after all what it ise and
you cannot simply eliminate it by traneferring the scene of action. The men
who practise it are there and the effect of thie would be to introduce the system
of corruption in employment offices. (Interruptien.) What is going to be done is,
as Mr. %uladhar Chaliha_suggests, that it would be a legalised form of corrup-
tion. I submit that a better way of expressing it would be that the hon. Minister
is trving to ‘nationalise’ corruption. Corruption which is a thriving
business is going to be taken over by Government and run on superior lines.
I express my misgivings in this regard and I hope the hon. Minigher will
try his best to avoid the risks which are inherent in it.

The Honoursble S8bri X. O, Neogy: Sir, I would nét have thought it
necessary to intérvene once again in this debate, particularly after the speech
made by my hon. colleague the Minister of Labour as also the speech mada
by my hon. friend Prof. Ranga. I am pariicularly impelled to make a few
obeervations in view of certain remarks that have been made particularly by
the two hon. Members from Orissa. In the first instance I should try to
remove certain misapprehensions which seem to prevail in their minds. T
want to assure them that so far as the Indian Navy is concerned there is no-
Pakistani nationa]l among the ratings or among the officers. Again, in the next
category of shipping which may be described as Indian-owned shipping, Pakis-
tani seamen do not certainly form the majority. But in the rezzaining number
of seamen, that is to eay, those who are employed on ships other than tbose
that are owned by Indian shipping concerns, they constitute a very large
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#msjority. According to the long-established conventions prevelling all over
the world, nstionslity does not determsine the right of recruitment at sny

in any part of the word. We are not therefore entitled to say that & Pald
tani Dpational, because he is a Pskistani pationsl, has pot the right
to be recrvited in the ports of Calcutta aend DBombay by any ship-
ping company that wants to recrujt him. I should like to mske that
position very very clear. And it is not with the object of diseriminating necea-
sarily against the Pakistani seamen by the provision of 8 government machinery
that I have brought forward this Bill. He may be s Pakistani, he may be
‘Australian, he may be Chinese-—Chinese seamen are recruited in America for
instance~anybody who has quslifications of a kind that fit him out for this
job and who satisfies the other conditions would be entitled to be recruited in
‘the ports of Irndia irrespective of his nationslity. That is the only point in
.regard to which I wanted to mske the position clear.

Mr, 8Speaker: The question is:

“That the Bill further to smend the Indian Merchant Shipping Act, 1923, be taken
-into consideration.”

‘The motion was adopted,
Mr, Speaker: We will not take the Bill clause by clause.
"The question is:
““That clense 2 etand part of the Bill.”
The motion was adopted.
«Clause 2 was added to the Bill.

A wERrTTE §1F 0 ANl Y, F 1 R F Ry Al e
qIRAT & | W X@Ar g7 Fgm 5 7 AW § I qwenw § | oF 3¢ v fam
F fraL ISR N (omit)F T fEay 917, TR 77 & fams & e o9
HAqIR AT 9T 4 T & §F aFqT 4 * Fogar & T 3
‘H) MfwE (omit) FT frar am )

(English translation of the above apeech)

Shei Lalshminarayan 8shu: Sir, I do not want to spesk much on this
:issue. I say that two amendments stand in my name. First is to the effect
“that clause 3 of the Bill be omitted. The second amendment seeks that in
clause 8 of the Bill, part (ii) of clause (b) of sub.section (5) of the proposed
:mew section 25A be omitted.

Mr, 8Speaker: 1 wanted to have the position cleared sbout his amendments.
- Of course, his first amendment is out of order. I will call upon the Members
-who want to move smendments to clause 3.

8hri 8. V. Krishnamoorthy Rao {(Mysore State). 8ir, I have given notice
-0f a few amendments.

The Honoursble 8hri K. 0. Meogy: I sm prepared to accept third
-amendment of the hon. Member. I have given notice of she very same amend-
~mment.
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Mr. Speaker: Is the hon. Member going to move his first amendment?

Shri 8. V.. Erishnamoorthy Rao: Yes, Sir. I think it is negéssary.
Mr. Speaker: I will leave it to him. If he wants, he may move it.

_ 8hei 8. V. Krishnamoorthy Bao: I will move it after hearing the hon.
Minister.

Mr. 8peaker: But unless the amendment is there, how can taac ué
done? :

Shri 8, V. Krishnamoorthy Rao:: I shall move all the four amendmients. 1
move:

(i} *That in clauee 3 of the Bill, in sulrsection (1) of tha proposed new section 25A of the
.Indiau Merchant Shipping Act, 1933, for the words ‘thizks fit’, the words ‘deems necessary’
be substituted.” :

{ii) “That in clause 3 of the Bill, in sub-section (3) of the proposcd new section 23A o
the Indian Merchant Shipping Act, 1325, for tie words ‘to be entered’, occurring in liue 4,
tbe words ‘for entry’ be substituted.” 4

{iii) *That in clause 3 of the Bill, in sub-section (3) of the proposed new section 25A. of
the Indian Merchant Shipping Act. 1923, for the word ‘seamen’ occurring in two.places in.
line 5, the word ‘seaman’ be substituted.”

(iv) “That in clause 3 of the Bill, in eubsection {4) of the proposed neir suctisn 25A
of the Indian Merchant Shipping Act, 1823, for the words 'to ho entered’, the words ‘fer
entry’ be subsiituted.”

Of courgse the hon. Minister has accepted amendment No. 7. The sceond
and the fourth amendments are identical. I have moved them to make the
meaning quite clear. Now it reads “'shall receive or accept to be entered”.
‘‘Entered’’ refers to searnen. But as it is. it may be construed as referring to
the officer who receives them. If the clause were to remain as it is then the
words ‘‘any seamen’’ should come before ‘‘to be entered*”; or, my amendment
"for entry’’ has to be accepted. If, as I stated, ‘“‘any seamen’’ is interposed
between ‘‘accept’” and ‘‘to be entered”, then, however, it would make the-
meaning clear.

Mr. Speaber: He has practically dealt with the last three amendments.

The Horourable Shri K. €. Neogy: The second and the fourth go together,
in a sense. I am prepared to accept the third.

ghri 5. V. Erishnamoorthy Rao: Then I am not going to press the second
and tbe fourth amendments.

Mr. Speaker: All right. I will place the third amendment before the Honse.
The question is:
*“Chat in clause 3 of the Bill. in sub-section (3) of the proposed mew auciion 254 of the

Indian Merchant Shipping Act, 1923, forr the word ‘seamen’, occurring in two places ip
line 5. the word ‘seaman’ be substituted.”

The motion was adopted.

My, Nagiruddin Abmsd: Sir, I move:

*“That in clause 3 of the Bill, in sub.section (8) of the proposed mew section 24 et the
Indian Merchant Sbippiag A«s, 13, the words ‘in existence' bs omitted.”
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In the context these words are absolutely unnecessary. The context is:

“Where there is in existence at any port a Seamean's Employment Office ”

-~

L .
I want to remdve the words ‘in existence’, and then it would read as follows

“Where there is.....at any port a Seamen’s Employment Office......... o
If we say:
“Where there is....at any port s Seamen's Employment @fice. ...."

tbe word ‘is’ implies its existence. It inevitably implies that it is really inr
existence. You cannot have a Seamen’s Employment Office which is never
in existence. 8o, the words ‘in existence' are unnecessery.

The Honourable Shri K. 0. Neogy: Sir, to my mind there is hardly any
difference in substance, but it seems to me the wording as 1t stands reads some-
what better. That is all that I can ssy.

Mr. Speaker: I need not express any opinion on that, but it appears that-
the wording seems to be necessary because it means that when this particular
section comes into operation, fhe office is in existence. That is the force of- it,
as I see from the language, Anyway, if it is not a very material matter, does
the hon. Member préss his amendment?

Mr. Masiruddin Anmsd: No, Sir.

Mr. Speaker: Then I need not place it before the House. Then next
amendment. Dr. Mono Mohen Das is not present. Next amendment.

Sbri Lahshminaraysn Ssbb: qyrerfer of, A7 & a7 § (Sir, T move):

“That in clause 3 of the Bill, part. (ii) of clause (b) of sub.section (SJ of tha praposed’
new section’ %A of the Indian Merchant Shipping Act, 1923, be omitted.”

Mr, Speaker: Amendment moved :

“Thet in clawse 3 of the Bill, part (ii) of clause (b} of sub.section (5) of the preposed:
vew secbion 25A of the Indian Merchant Shipping Act, 1923, be omitted.”

What is the reaction of the hon. Minister to this amendment?

The Honourable Shrt XK. 0. Weogy: Sir, the object appears to be to prevent
any fee being levied by the Employment Office. While I give the assurance
that there is no intention on the part of Government to make any profit out of
it, I should like to state that the fee would be required for the purpose of
meeting the expenses of the organisation that will have to be set up. I may
mention to the House that even at the present moment there is a fee chsrged
by the tripartite organisations like the @Ofaritime Board. at the rate of one
rupee, as far as I know, per head of seamen on each occasion when recruitment
takes place. The iegality of the levy is being questioned; that is to say, it is.
contended that it is not authorised bv law. but we feel that Government sbould’
ba able to raise sufficient revenue from the fee to be charged to the seaman
for the purpose of running the necessary establishment to be set up. From
%hat point of view I am ot in a position to sccept this amendment.

Mr. Speaker: The question is:

“That in clsuse 3 of the Bill, part (ii) of clauee (b) of sub.seotion {5) ot e Ptupesed
new section 25A of the Indian Merchent Shipping Act, 192'5 be omitted.'’

The motion was negatived.

’>
2
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Mz, Naziroddin Abmad: Sir, I move.

““That in clause 3 of the Bill, in the Ezplanation to the proposed new section 25A of the
Iedian Merchant Sbipping Act, 1923, after the word ‘anless’, the word ‘eo’, be inserted.”

The Honourable Shri K. Santhanam (Minister of State for Transport and
‘Railways): It is there at the end.

Mz, Nastruddin Abmad: Yes, in that case I don’t press it.

Mr. 8paabar: The question is:
“That clauee 3, as amended, etand part of the Bill'

The motion was edopted.
Claus¢ 3, as amended, was added $o the Byl

Clause 1 was added to the Bill.
T'he Title and the Preamble weré added to the Bill.

The HonouraMe 8Shri K. C. Neogy: I move:
+That the Bill, as amended, be passed.”

Mr, Bpeaber: Motion moved: 7
“That the Bill, as smended, be pamed.”

Shri M. Ananthasayansin Ayyangar (Madras: General): Sir, J had ne
intention to intervene but I wanted to intervene earlier immediately I heard
my bon. friend Mr. Naziruddin Abmad saying that poesibly you are substitut-
ing one corrupt institution for another corrupt institution. I entirely disagree
with him. If he thinks that in a country even the Government becomes cor-
zupt and it is impossible to correct the Government, then I think he may us

well give up that country and go to some other place.
Mr, Naziraddin Abmad: I did not say that the Government itself was corrupt.

Shrl 71. Ananthaswyanam Ayyangar: The Seamen’s Employment Office is
guing to be appointed by the Government and every possible step will be taken
‘50 that Lbere is absolutely no corruption. In human institutions it may gen-
erally be said that there may be scope for corruption here and there. We are
only progressively trying to curb that practice. My friend is an advocate but
merely because some murders are still committed we cannot cancel the Penal
‘Code. 8o, I welcome this measure. T would welcome this principle not only

for this but for all kinds of labour. Organised labour is the only salvation to
‘the security of any country. It must be there. Both horizontally and yerti-
-cally labour should be organised everywhere. I would like that there should
be an employment exchange for each industry or factory. There is provision

in tbis Bill for the appointment of Advisory Boards. I am sure in the Advisory
Board the employer and an expert seaman and also other technical persons
will find a place. There are ample provisions to safeguard against corrupt or
malpractices. No unnecessary or incompetent person will be thrust on an
¢mployer, nor would it he left to the freaks of an employer to choose one man
-and throw out another. This provides against a man being thrown out at the
whim of an employer. This Bill is intended to prevent a poor man who is
driven by hunger to seek employment from being exploited. I am sure there
is absolutely nothing wrong going to happen under this Bill. On the other
‘hand, there is evervthing to gain by it. I would like this Board to look into
‘the punishments of the men also from tirme to time. One of the functions
which can be properly assigned to it is that. At the time of employmernt, an
individual may come to the employer through the employment exchange, but
3f the employer does not want himi, he can easily throw him out. Gradually,
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therefore, the powers of the employment exchanges ought to be incressed for
the purpose of safejuarding the career of the man empioyed. Otherwise, the
man would not really have s sense of security.

There is one thing more that I would urge. This Board should be in the
bands of the Labour Ministey. It should not be a wing of the Commerce
Ministry. All labour must be organised in one Department. They are the
better people to do it. They are looking into it from time #v time. Therefore,
it must be under #ie genersl supervigion of the Lahour Ministry. 8ir, T sup _

port the motion,

Mr. Speador: The question is:
“That the Bill, ac amended, be passed.”
1he motion was adopted.

MERCHANT SHIPPING AND LIGHTHOUSE (AMENDMENT) BILL
The Hooourable Shri K. 0. Neogy (Minister of Commrece): &r, I move:

*“That the Bill furthei to amend the Indian Merchant Shipping Act, 1923 and the Indisn
Lighthoase Act, 21927, he taken into conmsideration.”

This measure has been necessitated by an act of asdministrative decentzalisa-
tion that has been undertaken by Government for the purpose of facilitating the
executive work of an administrative character pertaining to problems of Indian
shipping. This office and this officer have been in operation for abour six months
now. What has been happening is that due to the fact that eertain statutory
functions have to be necessarily performed by the Government of India under
the provisions of these two laws which I seek to amend, the decisions which
could otherwise be taken by this officer have to be referred to the Commerce
Ministry for purposes of formal endorsemen$, The Commerce Ministty does
not exercise any power in regard to those matters. It is not necessary that
it should do so. The Ministty is coneerned more with policy questions and
these matters of administrative detail had better be left to the organisation that
has been set up, and this can be only done by way of delegating the authority
of the Government of India to this officer, but I should like to point out that
this delegation is not an absolute delegation. Under the wording of the rele-
vant clause, the powers sheuld be exercisable ‘slso by the Director-Genersal of
Shipping’, that is to say, whereas the Government of India would be authorised
under the various provisions of law to exercise these powers, under this delega-
tion the Director-General also would be entitled to exercise those powers. Thie
is needed merely in the interests of administrative efficiency and I de not think
I need take the time of the House any more.

Mr. Speaker: Motion moved:

“That tbe Bill further to amend tbe Indian Merchant Shipping Act, 1923 and the ladiaa
Ligbthonse Act, 1927, be taken into counsideration.” .

Shri B. Das (Orissa: General): It must have gladdened the soul of my
friend Mr. K. C. Neogy that he has crowned into success the shipping policy
that he as one of the most prominent Members of this House has been advocat-
ing for the last twenty-five years or more. We welcome the Director General of
Shipping. We welcome this delegation of power and I hope our Director-Gen.
eral of Shipping will have the patriotic instinct to understand our demands for
the last twenty-five years and will see that soon we have got a glorious Indian
Merchant Rhipping exciuding ali foreign Shipping fram the coast of India,
I am very glad. T support-this measure. o
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Mr. Speaker: I do not think any reply is called for. So I will put she
motion. The question is:

ngh’f‘i:;‘l:l:hi cfllil gf;?rtt{:er t?k;“::t?o ‘::n:)';:;i:)oglf’mhmt Shipping Act, 1& and the Indian
I'he motion was adopted. .
Mr. Speaker! We will now take the Bill clause by c¢lause.
Shri R. K. Sidhva (C. P. and Berar: Genéeral): I beg to move.

“1'hat in clause 2 of the Biil, in the proposed mew section 4A of the Yndian Mewchant
2nippiog Act, 1923, for the word ‘DirectorGeperal’ wherever it occure the word ‘Manager’
Ue substituted.”

My point in suggesting this chimge is this. The Director-General may mean
» very great liability to the State. Surely, his salary will be very high. 1T
do not know what his salary will be. The work is not to that extent as to
justify the designation of the; post as Director-Geaeral. There is nothing wroug
in the word “Manager”. It is a shipping concern and I do not think you should
havt. a Director-General for it. 1 would like to know from the hon. Mover
what salary this post carries. If it is a reasonable amount I have no objection.
I fnd ihat the Director-General of Posts and Telegraphs and the Director-Gen-
erol of Industries and Supplies are paid more than Rs, 3,000.

The Honourable Shri K. O. Neogy: Here also it is Rs. 3,000.
Shri R. K. Sidhva: There you are. That is why I move this amendment.
Mr. Speaker: What is the position about the amendment?

The Honourable Shri E. C. Neogy: I think there is a serious misapprehen-
sion about the status and functions of this officer. He is not the Manager
»f Indian shipping in the sense of a private concern or a Government concern.
He has to deal with all manner of questions relating to shipping that arise
with reference to various shipping interests all over the world. He could not
be called the “Manager’” of Indian Shipping. As a matter of fact, the designa-
tion is no real test as to the salary of a particular officer. There are Managers
whose pay is Rs. 6,000 or even more in some cases.

The Honourable Shri Jagjivan Ram (Minister of Labour): In the Railways,
‘they get Rs. 8,500.

Shri BR. K. Sidhva: He is & General Manager. However, I do not press my
mzuendment.
Mr, Speaker: So I am not placing it before the House.

The gquestion is:
“That clsuee 2 stand part of the Bili.,”
The motion was adopted.

(lause 2 was added to the Bill.
Clauss 3 was added to the Bk

Clause 1 wae added to the Bill.
The Title and the Preamble wore added to the Bill.

The Honourable Shri K. C. Xeogy: Sir, I move:
“That the Bill be pamed.”

Mr, Speader: The ouvestion fa:

“That the Bill be passed."

The motion waz adopled.



INDUSTRIAL DISPUTES (BANKING AND INSURANCE COMPANIES):
BILL

The Honourable SYri Jagjivau Bam (Minister of Labour): Sir, I move:

“That the Bill to provide for the adjudication of indusriial disputes concerning certain’
banking and insurance comp:umies, be iaken into consideration.’’

| At this stage Mr. Speaker vacated the Chair, which was then occupied by
8hri 8. V. Krishnamoorthy Rao (one of the Panel of Chairmen).]

Bir, early this year a large number of disputes were threatened in the banks
in the various parts of the country and though banking concerns do not come
within the jurirdiction of the Central Government a large number of representa-
tions were sent to me and to my Minist1y requesting us to intervene in the
matter. We had consultutions with the Provincial Governments and we
thought it proper that some steps should be taken to avoid the threatened dis-
putes in the banks which if materialised would have led to serious ecenomic
consequences. As af that time we had no power we could not do anything in
the matter. Since then some amendment in the Constitution was made by
which authority was taken by the Central Government to the effect that if
Parliament so authorised certain items whioh till then fell within the Provincial
List may be taken up by the Centre. After that an ordinunce was promulgated
by which hanking companies and insnrance companies which have branches in
more than one province became the respoasibility of the Centre.  After the
promulgation of that Ordinance a tribungal was set up to which the disputes,
or threatened disputes practically in all the banks in the country were referred.
That tribunal is proceeding with its werk. The period of the ordinance was
to expire on the 81st of October. So it was again extended. The extended
period of the ordinance will expire after six months. So it was thought proper
that this opportunity may be teken to have :: regular Act te replace that ordi-
nance. The measure is a very simple one and 1 do not want tg take the time
of the House in making a long speech on it. I hope the House will accept
my motiou. ’

Mr. Chairman: Motion moved:

“That the Bill to provide for ‘the adjudication of indmstrial dispntes ccncerning certain
banking and inswance compsnies, be taken imto consideration.'

Shri Harihar Nath Shastri (U. P.: General): Sir, I desire to say oanly a
fevx words on this measure. I regret I cannot see eye to .eye with the hon.
Minister in regard to the advisability of the promulgation of the ordinance
which is now proposed to be converted into an Act. I do appreciate the motive
behind it, that is to say, to ensure uniformity in regard to the working condi-
tions in various banks of the country, but I must say that the circumstances
in which this ordinance was promulagted were, to say the least, mot ,very
creditahle.

Sir, with your permission. I would in a few words state the circumstances
under \vhich this ordinznce was promulgated. - Bome tirhe back-—probably at
‘the beginning of the year 1948—certain disputes arose in a number of banks
‘in the United Provinces in regard to wages and other conditions of work. That
dispute was referred by the Provincial Governmeat to the then Labour Com-
missioner, Mr. B. B. Singh, and bis verdict was enforced by the Provincial
Govermnment. ZXfter that there was a dispute in regard to the interpretation of
the award of the Labour Commissioner. There were serious difficulties and
the matter was referred by the Provincial Government to an eminent judge of
‘the Allahabad High Court, Mr. Bind Basni Prasad. The Learned Judge took
about five or six months to go into the whole dispute and while he was on the
verge of pronouncing his judgment this ordinance was promulgated. I.have no
reason to believe—and it bas also been accepted just now by the hen. Minister.

351
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though not in so many words—that the banking concerns of the United Pro-
vinces as also in certain other provinces made out a case that if the Iearned
Judge of the Allahabad High Court had been allowed to pronounee his award
and if that had been accepted by the Government, it would have led to serious
repercussions. They could somehow prevail upon the Government of India
to withhold their consent or to stand in the wav nf the United Provinces- Gov~
ernment to enforce the award.

Since thi_s_ord.inance has been promulgated a large number of disputes that
have_beon_ptlmg in the United Provinces and aleo in certain other provinces have
remained in the cold storage, except for one dispute in regard to the payment
of dearness allowance in the United Provinces. A large number of complaints
have remained unredressed and by taking advantage of the situation, by taking
advantage of the inability of the Government of India to bandle the situation
of all the provinces simultansously, the bsuking compsnies bave—at least L
am personally aware of two or three provinces—victimised a latge number of
workers and their cases even today bave remained unredressed.

The working of the ordinance raises & very vital question and that is whether
the Central Government should interfere in the day to day administration of
the labour effairs in the various provinees—whether it will be possible for it to.
manage the affairs and to control the situation. But that again is a subjéect
that T do not want to deal with at the present moment, and I leave my detailed:
observations in regard to that subject to a later date when a very comprehensive
measure is coming up before this hon. House. But at this moment when this.
Bill is coming up before the House, I think it is my duty to just express my

., Views in a few words as to what I feel and as to what a large number
477" of employees and organizations connected with the banking concerns have
felt in this matter.

8hri R. K. Sidhva (C. P. and Berer: General): Sir, this Bill relates to-
large classes of people who work in banis and in insurance companies and this
class is known as clerical workers. Unfortunately so many labour Acts that
we have enacted have not worked successfully amorngst this class of people,
and their working hours are not regulated amongst the various offices in the
principal towns, particularly in the commercial companies, Indian or European,
where they are working. I know of offices where the clerks have to work
right down from half past nine to balf past eight, although in some cases the -
Shop Assistant Act apply in the provinces but generally they are not success
fully operated on. Although the Act has been passed there i§ no proper machi
nery to see that the Act is regulated correctly in this class of work. Generally
the Act vigilantly looks after the labour class or other class of people but the
workers who are known as the lower middle.class are being absolutely neglected.
I would request the mover of this Bill not to forget this class of people. T
congratulate him for bringing this motion, although it is beneficial to the em-
ployers. To a certain exfent bankers and imsuranoce compsanies are essential
services as it was known in the Defence of India Rules.

The Honouradle Shri Jegjivan Bam: Not under the essential servicea? -

8hri B. K. 8Sidhva: It is oot at present. I was talking of during wartime:
it was treated under the Defence of India Rules 85 an egeential aervice. Now
my hon. friend Mr. Harihar Nath Shastri told us now ‘“Why should Governmeut
interfere in the day-to-day labour work of Provimcial Governmente?’’ With
due respect to him, I do not agree with him although he i the Presidenf of
the All India Labour Association--that there should be provincial legislation.
1f any good is to be done to the labour class and this clerical class; there should
be one Central Act and if that is the mtention of the hon. Minister, I will con-
gratulate him but.I will tell him that he should not be misled that if is the-
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function of the Provincial Governments and, therefore, they should be allowed
10 function in this labour matter. There have been complaints from the various
1sbour centres, I can tell you from my experience and they want a Central law
which should govern uniformly all the provinces and if any good is going to be
-done to this clerical class, there should be reslly one Act. At present one Pro-
vincial Government has got one Act which is quite contrary to the others and
discontent naturally exists. One Provincial Government enacts a little liberai
Act and snother a conservative Act. There is competition and discontent and
the strikes are the order of the day. If you want to avoid all that I would
request leaders of labour to fight for one Act from the Centre, if they want
t0 do some good to them. While I do not agree with my hon. friend on that
matter, I feel that the lower middle-class or the clerical class should not be
igoored and I, therefore, support this motion notwithesending strikes which
hsve occurred in the past. In Calcutta the banking business for 8 number of days
was at a standstill and in Bombay the Empire Life Insurance Company went
on strike for nearly 2 months. Although the Bill is of a limited kimf, I do not
see any justification for making any further remarks, but having heard what the
leader of the labour organizations had said, I thought it my duty to ezpress
that it is not correct to say that the labour class ig satisfied with provincial
laws. I also feel that the hon. Minister should always bear in mind that when-
-ever he wants to bring relief to labour organizations, he should not forget this
clerical class and when proper machinery is set up these commercial organiza-
tions ghould not be ignored. The employers flout these Acts in most cases
-even though they are applicable and also they are not regulated My diffi-
<ulty is that it may be a provincial subject. One Provincial Government likes
to do it and another Provincial Government does not like to do it and, there-

fore, I feel it necessary that there shouvld be a central and uniformm Act. With
these words, I support the motion.

Sit. Rohini Xumar Chaudhuri (dssam: General). Sir, I do not think that
1ibis Bill is as simple as it looks or that it is as good as my hon. friend, the
labour Minister would like to make it out to be. I see in this Bill an increasing
sttempt on the part of the Central Government to withdraw the powers from
the Provincial Governments as far as possible. Now, Sir, I submit the only
reason which has prompted the Government to bring forward this Bill is to
tave a sort of uniformity of action by any industrial concern which has braushes
in different parts of India and one instance which has prompted the hon. Minis-
ter to bring this Bill is what happened in the United Provinces, I would like to
contend that these ressons which he has put forward are most unconvincing.
Wherever any indusfrial dispute occurs it is the Provincial Government which
is most directly concerned. It is the peace of that province which is broken,
when industrial disputes break out in a violent form. Therefore, it should
be left to the Provincial Government to take action as early as possible, so
that the dispute might end, so that there may not be a serious breach of peace
and tranquillity of that province. If this i4 left to the Centre, it is the ex-
perience of many in this House that the Centre may not be able to take action
as quickly as it might be necessary to do. The hon. author of this Bill eays
in the Statement of Objects and Reasons: ‘A bank with branches in several
Provinces had, therefore, to deal with a number of Provincial Governments and
s number of agencies including tribunals set up by them for the settlement of
disputes arising in it establishments. It was only to be expected that under
such an arrangement it would he difficult for un organisation with country-wide
-establishments to maintain any principle of uniformity in the matter of wages,
allowanees and other terms and conditions of employment of its staff.” I would
ask the hon. Miunister whether uniform sallowances, uniform salaries, uni-
form wages and uniform terms and conditions can be maintained throughout
India. Take for instence, the case of a bank which has its establishment both
in Assam, Simla and other places. Can you pay the same wages for a man
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in Calcutta as you pay to a worker in Calcutta. orfor a worker4p Assam or in dis-
tant place in India? Even the Government has got special hill allowances when
people work in the hills. They pay hill allowance for working in the hills. These
allowances will be different in different places. Similurly as regards hours of
work, you cannot ask people to work in very cold regions as much as you can ask
them to work in places like Madras or Calcutta. So, if there is any dispute in re-
gsrd to wages or hours of work and allowrinces, there will be difference in the
ifferent provinces of India. You cannot have uniformity in regard %o these. I
submit therefore that the grom%d put forwnrd is not a cenvincing ground.

Then, as I said, these disputes could very easily be settled if the appro
priate Government is allowed to take action taking into consideration the ecir-
cumstances that prevail there. Otherwise, the disputes will linger and even
affect the other concerns as well. Therefore my submission is that we should
not be misled by one instance that has come to our natice in the United Pro
vinces and try ‘to interfere with the working of the Industrial Disputes Act

all over India.

With these words I would ask the hon. Minister to consider the points I
have raised and give me a reply which may persuade me to support him.

Shri L. Krishnaswami Bharathi (Madras: General): Sir, I move:
“That the question be now put.’”’

The Chairman: TYje question is:

““That the question be row put.”

‘t'he motion was adopted.

The Horourable Shri Jagiivan Ram: ©ir. I do not wropose to give any
detailed reply te the allegation that has been impliedly made by my hon.
friend Mr. Harhiar Nath Shastri. His allegation was that this Ordinavce was.
promulgated at the instance of the Bank owners. I refute that charge. He
said: ‘1 will say it was done in the interests of the employers of banks and
insurance companies.’

He has raised the question of the tribunal that was set up by the United
Provinces Government. I do not want to exarnine that allegation in any detail,
because that examination may lead te certain remarks which may go against
the United Provinces Government. As the United Provinces Government is
not represented heres, I do not want to make any reference to that. The only
thing that I will point out to my friend Shri Harihar Nath Shastri is that he
should ascertain the date on which the Bank dispute in the United Provinces
was rdferred to Mr. B. B. Singh and then losk to the dates on which B. B.
Singh's award was made and was referred to Justice Prasad for clarification.
Again he should look to the date on which the elarification was made. If he
will find out these dates he will draw his own conclusion whether the dispute
was resolved expeditiously and whether the Award was enforced promptly or
not. Ileave it to him to do so. I do not want to draw any inference on that
point. But, as I said in the very beginning, I receive very large number of
representations ever to-day, not from employers, but froim employees of con-
cerns which fall purely within the provincial sphere. Having no jurisdiction
and no power in regard to this matter I have te send up those representations

to the Provincial Labour Ministers.
Spri R. K. Sidhva: What was the complaint?

The Honourable Shri Jagjivan Ram: There are many complaints abost
wages, dearness allowance, service conditions. ete.
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Shri R. Sidhva: They are not satistied with the provincial law?

The Honocorehle Shri J3giivan Ram: They ought not te have come to me.
But they have come and sometimes when I return from office one hundred
or two hundred people are found collected near my gate. When I enquired 1
found that they came from Hathras, Meerut, Ghaziabad and so on where they
were working in oil tactories, textile factories and so on. All of them were
purely within the provineial juriediction of the United Provinces. Sometimes
the labour leaders who lead those deputaiions of one hundred or two hundred
men are also fully awere that the estublishments to which they belong were
beyond my jurisdiction. All the same they come, and when they come, iaving
no power, I direct them te the provincial Governments, but sometimes the
previncial Gevernments themselves request me to intervene. What am I to do?
I will give 8 concrete example for the information of my hon. friend Shrijut
Rohini Kumar Chaudhuri. Plantation is purely a provincial sublject and the
Plantation Labour concerns three previncial Gsvernments mainly wiz. Assam,
West Bengal and Madras. But many of my hon. friends like Shri Harihar Nath
Shastri are aware thut in epite of the fact that it is purely within the provincial
jutisdiction. I have been desling with plantation labour questions at the in-
stance of the provincial (Governments themselves. 1 have not tried te encroach
upon their jurisdiction. [ have no legal power in this matter. All the same,
I have been dealing svith this subject at their request. They feel, the labour
leaders feel and the workers also feel that the matter has been hnndled to.
their eatisfaction by the Centre.

Siri R. K. Sidhva: Quite right. Therefore the Centre should have this Act.

The Honourable Shri Jagjivar RAm: I do not. propose to take the credit
for me. But sometimes I am placed in this dilemma. Having no legal juris-
diction I receive requests from the employers and employees to intervene in
certain matters annd I have to do so. In this Bank matter, as I said at the:
very outset, the position was growing precarious. Not only there were dis-
putes in the United Provinces. but there were difficulties in other provinces
as well. I presume my friend Mr. Shastri is aware that there was growing
discontent among the bank employees in the various provinces. At that time
the juriediction was not assumed by the (entre by the premulgation of any
Ordinance. The power and jurisdiction were entirely in the hands of the
provincial Governments. I should like te know from my friend Mr, Harihar
Nath Shastri whether he ascertained how many of the provincial Governments
referred these disputes to tribunals for adjudication. Did I stand in their
way? Was thers an Ordinance standing in their way? 1 do not have full
freedom to do whatever I lilted in regard te those disputes. When I found
that there was a growing demand on behalf of the workers as a whole I con-
sulted the provincial Governments. And the ordinance was promulgated in
general agreement with them. I will just give some figures in order to indi-
cate the immensity of the work. The number ef bank disputes which had
been referred to the Central T¥ibunal is 205 and the issues in dispute that have
been referred to them are 38. It has been complained that many cases are
pending before them. The number of cases of victimisation disposed of by the
Tribunal is 142 and the pending cases are 217. The Tribunal is meeting and
trying te expedite the cases. It has been further complained that the disputes
or the resslution of disputes.are being delayed: I mey say for the informatien
of the House that we have engaged more staff than what the provincial
governments were maintaining for bank disputes. After the promulgation of
the Ordinance, the Central Government appeinted 7 additional Conciliation
Officers and 14 Inspectors which strength is greater than the combined strength
of the saff maintained by the provincial gevernments for bank and insurance
company disputes. On that score also, I do not think there has been any
delay or there is any room for any grievance on behalf of the employees that
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their disputes are being delayed because the matter bas be¢n taken up in the
hands of the wentre. Of course, the primary consideration for taking up this
question in the bands of the Centre was that there should be some uniformity.
Mr. Chaudhuri eaid that there cannot be uniform wages in different parts of
the country.  Obviousiy not. But there should be some uniform principle.
When we say that there should be uniformity in wages, dearness allowance
and time of work and other conditions of service, we certainly do not mean
that there should be uniform wages in different parts of the eountry or uni-
form wages in different categories of banks, but we certainly do mean that
there should be some uniformity in the principle on which the wages will be
fixed, the salaries determined or dearness allowance paid. Suppose this ques-
tion is dealt with by nine or eleven different authorities, then there may be
eleven different principles on which the wages will be fixed and the dearvess
allowance determined. In order to avoid that anomaly, it was thought proper
that the whole Bank question should be dealt with by one T¥ibunal which will
go round the eountry, see the conditions of the workers and will lay down
certain basic uniform principles on which their wages, dearness allowance,
conditions of service, hours of work, ete. will be fixed.

Shri B. K. Sidhva: Leave, pension, provident fund, ete.

The Honourable Shri Jagjivan Ram: Tthere are 38 issues. I do not wart to tire
the hon. Members of this House by reading those issues. Those issues are very
wide and practically everything is covered by them, When we say that uni-
formity should be enforced, we certsinl¥ do not mean that the employees will
get the same salary in Madras and Shillong. Certanily we do mean that some
uniform principles should be followed in fixing ealaries either in Madras, or in
Shillong or in Simla. Sir, whenever there is any subject transferred from the
provincial list to the Central List, there is some protest and there is bound
to be. Similarly in this case also, some voices have been raised here and I
am not surprised at that. But we have to see that whether in the ultimate
analysis, the result has been beneficial to the economy of the country or not.
I will leave it at that. Personally I feel, Sir, that this step was necessitated
more in the interests of the employees than in the interests of the employers
and also more in the interests of the @conomy of the country than anything
else. And when the econamy of the country comes into the picture, the
interests of the employers and of the employees, both, will have to be subordi-
nated to the interests of the economy of the country. With these words, Sir,
I commend the motion for the acceptance of the House.

8hr R. K. Sidhva: What are his views, Sir, about one uniform Act?

The Honourable Shri Jagjivan Ram: It is desirable and, as has been pointed
out by Mr. Harihar Nath Shastri, I am proposing to bring in comprehensive
legislation either in this session or the next one.

Mr. Naxiruddin Ahmad (West Bengal: Muslim): Why not abolish the -
provinces altogether? The whole thing has besome a farce.

The Honourable Shri N. V. @adgil: It is worth considering.

Mrx. Chugirman: The question is:

“That the Bill to provide for the adjudication of induartial disputes concerning cortsn
baokiog aod insurance conspavies. be token into cohsideration.’

The moiion was adopted.

Mr. Chairman: The question is:

*That clause 2 stand part of the Bill”’

T'he motion was adopted. :
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Clause 2 was added to the Bill.
Clauses 3 and 4 were added to the Bill
Mr. Neziroddin Ahmad: Sir, 1 beg to. move:

“That in eub-clause (1) of clause 5 of the Bill, for the words ‘shall have akated’, occcuwrzing
_ st the end, the worde ‘shell abate' be éubstituted.”

It says:
‘‘Pending before any tribubal o1 other autherity, tren on the aforesaid date such

reference shall he deaned fo have been withdrawn and ali such proceedings shall bhave
abated.” "

The best way of putting it would be ‘‘all such proceedings shall abate’’. I
do not see the force of this grammatical acrobatics ‘‘shall have abated’’. I do
not see how tbis draftemanship can be allowed to stand. It should be either
“‘shall be deemed te have abated” or ‘‘shall ubate™’.

The Hansurable Shri Jagjivar Ram: 1 do not accept the amendment.
Mr, Cha¥man: Do you press your amendment?

Mr. Neziraddin Ahmagd: Yes, Bir,

Mr. Chairman: The question is:

“That in sul.clauae (1} of clause 5 of the Bill, for the words ‘shall have ahated'. occur-
ring at the end, the words ‘shall abate’ be asubstituted'’.

The motion was negatived.

Mr. Chairman: The question is:
“That clause 5 stand part of the Bill.”
the motior was adopted.

Clauge 5 was added to the Bill.

My. Ohairman: There is an amendment by Mr. Lal Mohan Pati, Mr. Damodar
Swarup, Mr. Lakshminarayan Sahu and Mr. Chaliha to clause 6.

o weftaee A A arawfa ), § @d « F ag geiaa
SAr AT §

“That in sub.clavse (1) of clause 6 of the Bill, after the words ‘the Centrsl Government

may occullhiy in line five, the words if an appeal is preferred against the said deciaion
be inserted.’”

TH! AR W qqeq ag § Fr Aozs qadave onfl @t qraz(Power)
& 3 ¢ AR aifarw &t ©F W FJrEEF a4 34V |

I fae oY sadias - ad ;. Tt 58, 9 = o

ot sellMaaw wig - A% wA A A FE1 5 SF AT @ IW
WA E & am” ag saar AT F AN AT RN (G FEAE IAF
IR T WR AT & @ a1 g ag IR I3 qE&T av g, R o
FO e g @ foF § argar g ofa ) § 78 T A7 0 % TN E
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(= sedARAuraTg |
# e § 5 OF onfea=y qar fear avar & o fET are ®) 399 0%
TW ) § F1AF 747 <@y arav 1 ag A /7 qwa § 7 v 1 wei-
A At 9= frdY ag £ o, faar Y & 99 @np feay wmar § 1o
N IR auw F fo3 AV § AT IFF S8 I F I A q47 fear
AMTIE, I3 &1F & gy afew § ear § fr oar @17 €

7:54Y%8 FaqAts (Insurance companies) # arX 8 oF afaur
Y & <H fod q1en IEAY A7 AeR € WK TW AR A § 77 aHAr 7
I FPTAA FY Q97 FE 4T AMgd fF grasd & 9 gww
FFIANT § a5 SI7a 8§ & F1H F 61 =873 | gEL AFAM FT AW ST/
T2 421 ghiT 1 3z 3w ¢ Fe s i Qe AR e AN F w7 fE <
W A AT =7 FY AT &, Faadr Frafaar gt Tod § IR AF FIAT
S TG € 1 37 TIH! HTHYT W FL HAVT T TG 5% FL 0, 7@
ar &7 7T 0 fazava gav § | QErAA § #ar wgr g AT ag
T WA § ITHT 3% § & AN B2 B WFq § AT Irgrayy g v
# R w1 § Fwar § 5 AT Ay N 750 7 39 Agfan A T
FT 0 AT Q1T TRAFC TS AT FFST F4T | @lod § g8F AR
H qrET AE FgAT g §
Azaqr Fe AT g fv 97 ¥ #9 @R q@ e fagr I
‘If an appeal is prelerred against the said decisien.’
(English translation of the above speéch).
Shri Lskshminaryan Sahu (Orissa: General): Sir, I move:
“That in sub-clause (1) of clanse 6 of the Bill, after the words ‘the Central Goverrunent
:a{n;:-f:;f’i?g ip line five, the words 4f an appeal is preferred against the said decision’

I wish to emphasise this point for the renson that the Central Government
assumes power and categorically brands the Previnces to be worthless.

The Homourable Shri Jagjivan Ram: Never, never.

Shri Lakshminarayan Sahu: The hon. Minister of Labour has just now
said that they get so much overburdened with work that it is doubtful if they
would be able to shoulder the udded responsibility or net. I say that they do
get so much overburdened with work that it is apprehended i they would be
able to shoulder th- added respovsibility or not. Therefere I wish that it is
not proper to take sway this responsibility from the Provinces. I see that a
certain ordinance is issued and after a very short time it is suddenly turned into
a law. I am not able to foliow this procedure. Ordinances are generally
promulgated in special circumstances. Ordinances are meant fer short periods,
but it is not proper when a law is passed on the basis of the same ordinance-
But I see that snch procedure is being adonted.
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The Insurance Companies offer some advantages and go the Provinces want
to take them over, In this connection I can say that it would be better if it
is made obligatory for the Insurance Compsenies to do business in their res-
pective Provinces only. . Usurpation of other’'s share will naturally cause a lot
of oonfusion. As Shri Rohini Kumar Chaudhuri has said it is not easy te set
right the labour conditions prevailing in the Provinces or to improve the state
of affairs of the compunies operating therein. and I very much doubt if the
Central Government would be able te set the matters right. What benefit
will acerue by deing so? This may be quite good for the bigger Provinces but
difficulties will haves te be faced in the smuller Provinces. I hope that by
aceepting this amendment the hon. Minister of Labour would be able %o
eliminate all these difficulties and se he sheuld pass judgment after carefully
considering over the matter. I do not wish to say more on this point,

I wish to sov that at least the words, ‘If# an appeal is prefetred agaisst the
said decision’, be inserted in the clause.

Mr. Chairman: 4mendment moved:

*“That in gub-ciause (1) of clause 6 of the Bill, after the words ‘the Central. Government
ba:f’ occuaring in line five, the words ‘if an appeal is preferred againat tho said decision’
e inserted.”’

The Honourable Shri Jagjlvan Ram: Sir, I may inform hon. Members that
under the Industrial Disputes . Actas it exists st present there is no provision
for any appeal. Moreover, the power that we propose te take wunder section
6 is practically not to be utilised. It existed in the Ordinance. At that time

it was thought that it might be necessary in certain cases to use this power-
but at present practicallv all the awards by the provincial governments have
been enforced and those which were to be reviewed are heing reviewed by the
tribunal. I think the amendment of my hon. friend MMr. 8ahu does not fit
in at all in the framewvork of the Industrizl Disputes Act and therefore I am

not prepared to accept it.
Mr. Chairmsa: The question is:

“That in sub-clause {1) of clanse 6 of the Bill, after the words ‘the Central Gevernment
may’, occurring in line five, the words ‘if an appeal is preferred against the said decision’

be inserted.”
The wmotion was mnegatived.

Mr. Chairman: The question is:

“That clause 6 stand part of the Bill”

1'he motion was adopted.

Clause 6 was added to the Biil.

Clauge 7'was added to the Bill.

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.
The Honourable Shri Jagjivan Ram: 8ir, I move:
‘“That the Bill be passed.”

Mr. Ohairman: Motion moved:

“That the Bill he passed.”

8hri Harjhar Nath Sbastri: Sir, there were a few words which emerged out
of the speeches made just now during the consideration stage of the Bill. Let
me assure the hon. Minister that I do not dispute the motive behind the
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Government in promulgating the ordinance. 1 do fegl, as I did even then,
that it was conceived by the hon. Minister in the interests of the workers and
‘nothing short of the interests of the workers eould be expected Irom the hon.
Shri Jagjivan Ram. I take this opportunity to assure him and to express my
belief that the manner in which the hon. Minister has handled the labour
portfolio of this country has done credit not only to him but it' has immensely
-enhanced the prestige of the Government as a whole.

I want to say one thing more. I am not against any Central Act being
‘passed. Mr. Sidhva bas misunderstood me if he meant o eay that.

Shri R. K. Sidhva: I did not misunderstand him. He deliberately said
‘that when the Central Act .comes up be will reserve bis remarks. He was

not in favour of it and said that he would reserve his remarkes more elaborately
to a later oceasion. 1

Shri Harihar Nath Shastri: That wae in regard to a particular point.
Shri R, X, Sidhva: I am glad you want a Centrsal Act.

Shri Herihar Nath Shastri: What I was against in the ordinance, which I
want to expiess at $his moment, was that the ordinance made a provision that
all awards or disputes pending before any tribunal on which any award was
:going to be pronounced would be annulled and they would have no forée. 1
think that there is full justification to institute an enquiry into the workiug
conditions of an important industry like banking and it was up to the Govern-
‘rent to set up a tribunal or set. up a cammittee of enquiry. In no eanquiry
committee I have come across in the last 24 years since I have been in the
Trade Union Movement have I seen a procedure, according to which any
action taken by any provincial Government in the interests of the employees
bas been set sside. That is all that I objected to and I feel that the Govern-
meni without introducing that particular provisio# could have proceeded with
the: setting up of the tribunal and instituting an enquiry on an all.India basis,
‘which would have resuited in the all round improvement of the banking con-
cerns and in the conditions of the employees too. That is the only point that
Y objected to and I thought, and I do still hold, that it would have been proper
if those Governments which had undertaken any enquiry or which had any
disputes in their hands had been allowed to proceed with them and allowed
to enforce the awards. That is all that I have to say.

Shri Prabbu Dayal Himatsingka (West Bengal: General): Sir, I would not
bave risen to speak but for the remarks that were made by my lon. friend
Pandit Harihar Nath Shastri. We al]l know the circumstances under which
this Ordinance was promulgated. There were certain cases pending in tbe
Unitied Provinces and certain awards made affected certain banks in such a
manner that working became impossible for them. The awards in favour of
cettain employees were that they were to be paid so much. In certain Pro-
vinces they were gettng much more while in certain others they were getting
much less. Corfusion was created on account of the award. After all. the
-employees of Banke are employees whether they are working in one Province
or in another. Similar difficulties were going to be created in other places.
Therefore in the interests of all concerned and in the interest of the proper
working of institutions which are of an all-India .character, and which would
be very much affected if different awards are made in different Provinces, it
hecame absolutely necessary for the Government of India, in the interests of
jabour and in the interests of employers, to take upon themselves to legislate
iu a manner which woVld take into consideration all factors and which would
«enable an awazd being given which wiil be applicable to ail the employees



EXPLOSIVES (TEMPORARY PROVISIONS) BILL 381

a uniform manner. "That was the justification for it. And I coogratulate the
hon. Minister of Labour for having brought in this legislation.

The Hononrable Shri Jagjivan Ram: Sir, I just want to say a word. There-
may be some misapprehension that as a result of the promulgation of this
Urdinance many awards were abated. Not a single award has been abated.
The only award that was abated was the B. B. Singh award which was modi-
fied by Justice Bind Basni Prasad in the Unpited Provinces. . Even in thab
case I am surprised to hear from my friend Mr. Haribar Nath Shastri that.
the whole of the award was abated. As he is aware, there were more than
one hundred icsues that were adjudicated wpon by Mr. Justice Bind Basni
Prasad. Out of 112 issues—I am speaking from memory—oa which the award
was given, only six or seven items were abated to be reviewed upon by the
Central Government. All the rest. were left to the U.P. Government to be
enforced. That is the only information I wanted to give to the House. WNo
obhel award in any other Province abated or has been referred to the Centra!
Tribunal for review as a result of this Ordinance.

Sjt. Bohini Xumar Obavdhuri: On a point of information, may I draw the
attention of the hon. Minister to clause & by which all the disputes which
roight have been referred to a tribunal by the Provincial Governmente shall be
Acemed to have been withdrawn and abated after the paasing of the Ordin-
ance? And may I ask him whether those disputes which were referred to-
tribunals before April 1949 are still pending or have they been withdrawn aud’
settied by any tribunals aet up by the Government of India?

The Honourable Shri Jagjivan Ram: ‘Abating’ does not mean pending.
Once #he proceedings abate there is nothing more pending. As I have said,
tte disputes in all the banks having branches in more than one Province have
been referred to this tribunal—all the iseues and all the points of dispute -
thar were pending between the employers and the employees in any of the
banks in any part of the country have been refarred to this tribunal. So no
dispufe is pending. All the disputes bave beem referred to the Centrai tri-
tanal.

My. Chairman: The question is:

“'Fhat the Bill be passed.”
The motion was adopted.

EXPLOSIVES (TEMPORARY PROVISIONS) BILL

The Hononrable Shri N. V. Gadgll (Minister of Works, Mines and Power):
Bir, [ beg to move:

“That the Biil to provide for the exempiion for a.limited period of operations affecting
amnunitios, explosives or inflammable substamces from certain restrictions and for the
regalation of those operations, be taken intc consideration.’’

Sir, at this late hour, when the House is in a calm atmosphere, it seens
somewhat incongruous that I should ask the House to discuss a Bill which
relates to ammunition, explosivas and dangerous cargo.

Mr. Necgiruddin Ahmad (West Bengal: Muslim): It will ginger us up.
The Honourable Shri N. V. @Gadgll: And I hope i} will nob lesd to an
expiosion due to my friend Mr, Naziruddin Ahmad.

The bandling of ammunition, explosives and dangerous cargo at ddcks is
uot allowed at major porte under the present rules which are framed under
the Indisn Explosives Act. During war time it wes felt neerasary thaf there
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should be a certain relaxation of these rules and -that was made possible by
the promulgation ef certain rules under section 88(1) of the Defence of India
Acts. Probably most of the members are aware ‘that later on there was a
great explosion in the Bombay dockyard in the year i1%44. A Committee was
appointed and the recomunendations of that Commnitiee were embodied in cer
tain rules that were promulgated under the Defence ot India Act. After the
war was over, it was necessary for the continuance of such power, and an
Ordinance was issued for the continvance of these provisions. That Ordin-
ance expired in tbe month of March 1947. In Maich 1947 a Bilt incorprat-
ing those very prowisions was introduced in this House and this House enact-
ed it. That Act came to an end in the month of March 1949 and the pre-
sent position is that a good deal of ammunition still remains to be destroyed.
It is for this purpose that this Bill has been introduced and a motion fer its
consideration has now been made.

The Bill is exactly a reproduction of the Act of 1947. Nothing new is
introduced in it. There is a clear case for having such power inasmuch as =
large quantity of ammunition still remsains to be destroyed. The only change
is that in the Act of 1947 two major ports were contemplated, namely Karachi
and Vizagapatam. Obviousty Karachi cannot be included now. Therefore the
field of operation is now confned to the major port of Vizagupatam.

There should not be any opposition to this Bill. But I find from the
Order Paper that eertain amendments which are of a verbal character are
likely to be moved by my hon. friend Mr. Naziruddin Ahmad. There are two
amendments in the name of my bon. friend Mr. Sidhva which relate to com-
pensation. I might inform him that all these operations are done by the
Military personnel. 1f there is auy injury or Joss of life then all those cases
are governed by the rules framed by the Defence Department under their
conditions of service. Normally no non-militarv person is engaged. But if
there is such a case then there is the Workmen’s Compensation Act to the
extent to which it applies. And to the evxtent to which it dces not apply
I understand it is the practice of the Defence Department to grant compen-
sation eéx gratia. But eo far, a case of that nature has not occurred. I there-
fore would like to request my hon. friend Mr. Sidhva not to move or press bis
amendment because it is hardly relevant and in the second place it is not
necessary, Sir, I move.

Shri Suresh Chandra Majumdar (West- Bengal: General): May I know
why this ammunition should be destroyed at all mstead of handling it over to
the military for Tuture use?

Mr. Chairman: Motiond moved:

“That the Li}l to provide for the exemplion for a limited period of operation sffecting
ammunition, explosives or inflammable substances from certam resirictions and for the
regulation of those operations, be takéen into consideration.”

Sbri Suresh Chandra Majumdar: Sir, may I know why this ammunition
should be destroyed at all?

The Hoaourgble Shri N. V. Gadgil: This aspect of the question was
‘thoroughly gone into and it was found that to turn the ammunition into some-
thing of a peaceful character was more expensive, and as time bas progressed
it bas deteriorated so completely and has become so dangerous that the seoner
we dump it in the sea the better.

Shri B. K. Sidhva (C.P. and Berar: Genersl): Sir, this Bill is harmless
:and T weleome it. but thére abe bi® or two peints which, a¢ the hon. Minister
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pas stated, require to be clarified. He has touched on the point of compensa-
tion, and has referred to the disastrous explosion of Bombay; the Act of 1947
w.s more or less enacted on account of that explosion. But nothing in that
Anct provides that any ship bringing ammunition should discharge or load in
midstream far from the harbour. That is why I have suggested an amend-
ment to that effect. The cause of the Bombay disaster was that the ammuni-
vion was discharged in the haibour as a result of which & number of lives und
most of the property around the harbour were destroyed. So. in this case
while Government want to desfroy this unuseful ammunition, I want to see
that it is destroyed in midstream and not near the harbour or in the docks.

Then, my hon. friend the mover stated that compensation would be payable
either under the Workmen's Compensation Act or under fhe orders of the
Defence Ministry. The Defence Ministry have no particular Act regarding
compensation; they go only by their whims and ¢z gratia they sometimes give
vary meagre sums where a whole family might have depended on the bread-
winner who loses his life and that compensation is not at all aufficient. There-
fore, in my amendment I want to make it very olear that in an event of injury
without the: fault of the person, proper compensation should be paid.

These arve the only two points which 1 desire should be -incorporated in
the Bili. We had the experience of negligence in the Bombay explosion.
Nobody knew that such an explosion would take place. Steamers always used
te discharge ammunition at the harbour. As regards compensation, in
conneetion with loss in that explosion, I think there is a conflict bet
ween tha Port Trust and the Defence authorities with the result that
people i}go suffered <id not get sufficient compensation while some of
‘them ve not got it at all. The Defence Department said the Port
Trust should pay and the Port Trust said that Defence Department should
pay. I don’'t know the ultima#e result of that conflict but it went on for more
than a year. Therefore, we should see that in destroying such unuseful am-
munition we should see that innocent people are mot subjected to their wrong
actions. Whether my amendment is germane or not. I want to know from
the hon. Minister how he is going to protect the lives-of people if the ammuni-
tion is discharged at the harbour. He has not made it clear; if he states that
it is going to be discharged in midstream. I have no objection. We don't want
innocent people to suffer because of the negligence of the Port Trust authori-
ties or the Military authorities, At #he same time, from the experience we
have as regards compensation, I hope my hon. friend who has the interess
of the people at heart will certainly accept my amendment and make the
Provision very clear.

The Honourable Shri ¥, V., Gadgil: If my hon. friend were to read sub-
alause (i1) of clause 2 be will find that when a declaration is made the condi-
tions are laid down i the interests of safety for regulating the loading, umn-
londing, handling, storage or conveyance of ammunition, explosives and in-
fiommable substances to which the declaration relates. For the information
of 1y hon. friend, I may tell him that after the Bombday explosion these rules
were made and precautions are being taken. As a matter of fact, quite a large
quantity has already been destroyed although quite & large quantity still
iemains. I may state that dumpmg is done at a jblace 250 fathoms deep.
That will give my bon. friend some idea as to the distance from the shore
where the ammunition is destroyed.

Ag regards compensation, I will only repeat what I }!ave already stated.
All these operations are done by military personnel and m case of injur
or loss of life their conditions of service goverma such cases. I don't thin
any person not belonging $o the military has ever been engeged on this Vask.
bnt if he 3 engaged then the extent to whieh the Workmen’s Compensalion
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Act applies will apply. Otherwise, the military bas always shown that where
on account of its fault some personal damage bas ensued, such damage has
always been made good.

8hri B- K. 8idhva: How many people were affected by the last explosion
and how much compensation wae paid to them?

The Eanourable 8hri M. V. Gadgil: How can I give that information now?
Mr. Chafrman: The question is: !

*“That the Bill to provide fm- the exem?hon for a limited period of operation affecting
smmunition, explosives or from oertnm restrictions and for the
regalation of thoee operstians, be taken inso consideration.”

The motion was adopted.

Mr. Chairman: The question is:

“That clsose 2 stand pact of the Bill.*

The motion was adopted.

Clauge 2 was added to the Bill

{lauses 3 and 4 wers added to the Bill.

The Honourable Shrl N. V. Gadgil: Sir, I move:

“That in sub.claves {1) of clause 5 of the Bill, for the word ‘for' occarniag ia lins thaee,
the wozd 'by’ be subetituted.”

It is a mere misprint.
Mr. Chairman: The question is:

“That in sub.clanse (1) of clause 5 of the Bill, for tbe word ‘for' occurring in line thres,
the word by’ De sabetitated.”

‘he motion was adopted.

Mr. Chairman: The question is:

““That claues &, as amended, stand past of the BillL™

The motion was adopted.

Clause 5, as amended, waes added to the Bill.

Clause 1 was added to the Bill.

2he Tle and the Preamble were added to the Bill.

The Hopourable Shri N. V. @Gadgil: Sir, I move:

*That the Rill, a3 amended, be passed.”

Mr, Chatrman: Motion moved:

“That the Biil, as amended, be passed.”

Dr. B. Pattabhi Sitarsmayya (Madras: General): &ir, I want to say &
few words. This measure is only for the destruction of the smmunition.
Why the ammunition should be destroyed i a matter that perbaps does not
Be fall within the province of ‘the hon. Member who has moved the

motion. Whether be is moving it on behalf of the Defence Mini-
ter or on behalf of bis own Department is not known.
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The Hamonrahle Sri W. V. Gadgil: The position is tbat the Ministry of
Works, Mines and Power deals with the explosives. The Chief Inspector of
Txplosives is under thise Ministty and the Bill is moved at the instance and
request of $he Ministry of Defence

Dr. B. Pattadhi Sjtaramayya: I now gather that where the explosives
have %0 be destroyed to no purpoee, then it falls within the hon. Meamber's
jurisdiction, while when they are to be used in order to carry on a war, it goes
to the Defence Minister. I have lately complained in some otber comnection
that a number of Lancsetere were ordered to be deewoyed. These were war
aeroplanes which are brand new and which have been brought together and
which have been stored.

The Hovourable Skri Jagitvan Ram (Minister of Labour): But they are
not explosives |

Dr. B. Pattabbl Sitaramsyys: You do not mean that I camnot ergue e
osse, They are also parts of an explogive mechaniem in that they cerry ex-
plosives. They were war aeroplanes and when a certain intelligent officer
lonked iuto the matter it -was found that even the brand new parte were nod
sssembled; that they were lying innocently and inoffensively in some earner
in Madrae, and then it was discovered that the order was absolutely wrong
end they have been stored. This is the latest experience in the process of
destroying war materials which bad been obtained at great expense. Now,
the munitions are being destroyed. I think it atande $o resson that muni¥ions
as they stand do not keep and they become damp squibs. Therefore, they may
have to be destroyed. Really when they Lecome damp squibs, they need no¥
be destroyed. If they ure live rockets or dynamie things, then they hed better
be preserved for any contingency of a war which we may presently have.
Fortunately the British peeple when Jeaving munitions here have also laft
the cunditions and possibilities of war in which we may have to utilise the
muuitions. Therefore, I do not know whether it ie strictly withic the pro-
vince of this Bill or otherwise to consider shis point.

8hri B. K. Sidhva: Theyx will explode automuticlly.

Dr. B. Pattabhi Sitaramayya: They will not. That is entirely a wrong
idea. They are not like Mr. Sidhva who explodes sutomatically. The longer
the munitions stand, the less capable of explosion they become. That is the
eseential factor of munitions. So they cannot explode automatically.
The spark must be applied tc them. Now, my only point is this. Care must
be taken to see that there is no use for them, because it may be to the intervat
of certain persons to destroy the existing munitions and order new ornes, a:
it may be to the interests of our own country not to depend upon useiess material
in a time of emergency. I do not know whether it is even relevant to raise this
issue, but as the House may not be possessed of the knowledge of such thiuge
that are happening in Madras and everywhere in the etores of the Military
Department, I just wished to bring this to your notice.

The Homourabie Shri ¥. V. Gadgld: 1 have noted whed she hon. Dr.
Pattabhi has said, assuming the$ it wae il relevant.

My, Chairman: The queation is:
"“That the Bill, as amended, be paseed.”
The mniotion was adopted.

Ths Assemibly then adjourned $H & Quarter to Wlsven of the Clock om
Thurdaey, the 8tk Deocombar, 1840,

GIPD—30 LAD~21.f=f0-~917
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